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e4l  7.12.99 	Present: Hon'ble Mr Justice D.N. Baruah 

	

- 	 Vice-Chairman 

	

116 	 Heard Mr M. Chanda, learned 

P; 	 counsel for the petitioner. 	Issue 

c- 	 notice tQ show cause why contempt 

7 	•,. 	 •. 	 proceedings shall not be drawn up 
Y7AA/-z 	 1/'4-11 - 

1r 	,q 	i 	 against the a1leed contemners. List on 

7.1.2000 for orders. 

- 7 I 	
' 	 Vice-Chairman 

nkm 
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7.1.2000 	Await service report. 
(1-J 4 	2tI 
' 	 List on 27 .1.2000 for order. 
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Me 
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Notes of the Registry 
	

Date I 	 'Order of the Tribunal 

CJt 

13- 	 6k 

27.1.00 0re wek time is 

filing of objeit ion if 

8.2.00 for further order. 

allowed for 

any. List on 

, 

Vice-Chairman 

JO H'O2- 	VJ2CA' 

TL qorA.4 	 y1cLL 

trd 

8.2 .20 Mr A.Deb Roy, learned counsel has 

entered appearance on behalff, the 

alleged contemners and prays for two 
weeks time to file objection. MrJ.L. 

Sarkar, learned counsel for the petitioner 

has no objection. 

List on 23.2.2000 for 	 • 

10 
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Vice-chairman 
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Two weeks time is allowed on :the 

prayer of Mr. A• Deb Roy, learned Sr 

C.G.S.0 for filing of objectiorn. 

List on 8.3.00 for further order. 

M4e—e—r 	: 

On the praVer of Mr.A.Reb  Roy, 
II 

Sr.C.G.S.C* case is adjourned to 16.3.ØGJ 

for order. 

- 

Mèmber(J) Memb'er(A) 

Objection has been submitted today. 

Mr M.Chanda, learned counsel for the 

aMa applicant prays for two weeks time 

to file ,  rejoinder. Time allowed. 

List on 3.4.2000 for order. 

Membe(J) 	 Merthèr(A) 

r 

23.2.00 

trd 
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es of the Iegistry 

Ccp 
)ate( 	. Order of the Tribuna' 

• 	 'itten written statement has 

• .,.: •..; 	been submitted. 	Mr. 	Chanda,. 	learned 

(03-  • 	:.": 	ocounsel zfor .  the contempt petitioner 

submits that the Contempt Petition may 

• be listed for hearing. Prayer allowed. 
• 	.• 	•' 	. 	. 	 . 	 List for hearing on 21.b.2000. 

	

M4eer.: 	4.., 

 2-1  Ali  
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9.1.200 1 	Present: Hon ble Mr Justice D.N. Chowdhury, - 
Vice-Chairman 

1-lon'ble Mr K.K. Sharma, Administrative 
-° P- - 	 Member. 

• 	 . 

	

\r 	 . 	•• . 	. 	 Heard the learned counsel for the 

. 	parties at length. An opportunity be procided 

to the respondent No.1 to eçplain the position 
by 	 i .  P'- / -  v 

	

• . 	• 	- 	--- 	further 'before passing any order List the matter 

• 	 , 	• 	on 30.1.2001 for hearing. 
- 	 1-' 

A-' 

	

• 	 . 	
•. 	 r 	 • i 	 • 

. 	. ........MmerA1 	 Vice-Chairman 

nkrn 

• 	30.01 	" 	Mr. Mohar Singh, the REgional Manager, 

, 	
C nteen Store Depot, Narengi is present in 

7
7. 	

C 	 ç rson as ordered and explained the situation. 

List the matter after two months for 

f irther order. The presence of Mohar Singh is 

d spensed with for the time being. 

• 	. 	 List on 2.4.2001 

• 	. 	 • 	 1. 
Member 	 Vice-Chairman 

trd 



Mr A. Deb Roy, learned Sr. C.C-C;C 

submitted that the respondents desire to submit 

reply on behalf of the newly added respondents, 

Shri Mohar Singh and Shri N.B. Singh and 

accordingly Mit Deb Roy sought for time to 

file the reply. Prayer allowed. List again for 

orders on 26.6.01. 
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Notes of the Registry 

1' /L 

3 

Ordei of the Tribnia 

Heard Mr.M,Chanda learned counsel 

and also Mr.A,Deb Roy, SrC.. 3  

appearing on biajf of the aeged 
contners submitted a comrnunjcajon 

dated 30.3.01. The communication is 
placed on records. At this stage 

Mr.canda prays for sometime to imple 

mont, the person responsible for mple- 
 CP 

ment 'tjon of the order 0  
or.eeotds. List on 10.4,01 for prders. 

M/ 11 I 
	

Im 

Member 	 Vicechajan 

Notices on respondent Nos. 	and 4 

namely, Shri Mohar Singh and Shri N.B. Singh 

respectively were already, accepted by Mr A. 

Deb Roy. Theefore, no fresh notice need be 

issued to them. 

Member 	 Vice-Chairman 

nk m 

t 
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1.2ates of the Registry 
	

Order of the Tribuna' 

26.6.01 Reply has been filed by conteuneit-

Nos.3 and 4. Mr M,Chanda,counsel for the 

applicant prays for and granted two 

weeks time Lb tile rejoinder. 

List on 18.7.01 for hearing. 

t 
Member 
	

Vice-Chairmai 

J vJvr 	 4t11 
NQ 

pg 

18. 7. 200 1 List it again on 6.8.01 to enable Mr 

A. Deb Roy, learned Sr. C.C.S.C. to produce 

the connected records mentioned in para 2 

of the rejoinder filed on 17.7.2001 by the 

applicant against the show cause reply sub mitted 

by the alleged contemner No.3 on 25.6.2001. 

\q 
  U~ ("4~ 

Me m ber 	 Vice-C hair man 

nk m 

6.8.01 
	 Heard learned counsel for the parties 

at length. Let the alleged contemner Sri Mohar 

Singh, Regional Manager, East Canteen Store 

QkQ 
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27.8.01 

- 	 mb• 

Depot appear in person before the Tribunal for 
explaning the matter on 27.8.2001. 

List the matter on 27.8.2001 for 

further order. 

1i 
Member 	 Vice-Chairman 

Mr. Mohar Singh, Rsgiunal Manager, East 

Caneern Stor Depot is present today and submitte 

ed the written reply. 

Li9t on 27/9/01 for order. 

Vioe-Chirm3fl 

cot 
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N0te3 of the Regitry (_Dat 

5.10, 

C P No 42 of 1999(0 A 49/96);  

:e ( 	Orderf 'the 'TcibÜft 

- 	 _ 
. 	! 	Judgment pronounced in the open 

court, kept in separate sheets. The 

Contenpt petitio'n is dismissed. 	No 
costs. 

Vihairman 
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I,  
CENTRAL ADI"IINISTRATIVE TRIBUNAL 

GUIIAHATI B.TJCH. 

C.P. No. 42 of 1999 in 
OA./RA. No 49 of 1996 	of 

05.10.2001 
DATE CU DECISION 

Shri 	 APPLICANT(S) Jagat,  

Mr. M.Chanda 	 7x\/( 	 fj: ATL'J 

VERSUS - 

Si S.R \. Paul & 3 Qrs. 	 RESPCTT)EN'I(N) 

flR TE 
Mr. 	B.C.Pathak, pCL)EN1 

FNE )N°3L 	MR. JUSTICE D.N.CHOWDHURY, 	VICE-CHAIRMAN. 

THE hCT 	DUE 	MR. 	K.K.SHARMA, 	MEMBER 	(A). 

Reporters of local papers may be 	lloJ to see eher 1. 
the 	iudNraeflt ? 

2 To be rserred 	o the R.p0rter or not ? 

3 ee-ther their Lrdshipe w.sh to see the snir 	py of the 

judguert. ? 

4. etber the jadgment is 'Co be circulated to the other 

Benches ? 

JudcTment delivered by HOn'hle 	Vice-Chairman. 

L. 

- 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

0 

ontempt Petition No. 42 of 1999 (0.A. 49 of 1996) 

Date of decision : This the 5th day of October,2001. 

Hob'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. 
Shri Jagat Das 
Son of Late Satram Das 	 - 
Villate Nabil, 
P.O. Thoubanga, 
District-Sonitpur 
Assam 	 . .Petit loner 

By Advocate Mr. M. Chanda. 

-versus- 

Sri S.P. Paul 
Regional Manager, 
Canteen Stores Department 
Ministry of defence, 
Satgaon, Narengi, 
Guwahatj. 

Sri N. Chändrasekar 
Assistant General Manager (P.) 
'Adeiphi' 
119 Maharshi. Kave Road 
Bombay 

Sri Mohar Singh, 
Regional Manager 
East Canteen Store Deport 
Government of INdia, 
Ministry of Defence, 
C.S.D. Depot CompleE 
Guwahatj-27. 

Sri N.B.Singh 
Dy. General Manager (P and Admn.) 
CSD Headquarters, 
'Adeiphi, 119 Maharshi Karve Road, 
Mumbari 400020. 	 ..Alleged Contemners 

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C. 

ORDER• 	- 

CHOWDHURY J. (V.C.). 

O.A. 49 of 1996 was instituted praying for a 

direction upon the respondents to consider his case for 

appointment against the existing vacancis of Chowkidar, 

Watchman or any other Group D Post lying vacant under the 

Canteen Store Department, Nisamari by granting age relaxation. 

- 	
Contd.... 



I 
By order dated 15.9.1999 a direction was issued to that extent 

to consider the case of the applicant with reference to 

interview held on 2.6.1996 by taking into consideration the 

provision of age relaxation as mentioned in the judgement. The 

respondents this time also turned down the case of the 

applicant on- ground of age. The applicant was fighting for his 

case as is reflected in the earlier judgement of the Tribunal 

in O.A. No. 49 of 1996 which reads as follows 

The applicant was a casual Mazdoor on daily rate 
basis in Canteen Stores Department, Missamari, from 
29.10.85 to 1989. He was selected for appointment as 
Peon in 1986 but he was not appointed. In 1988 he 
was selected for appointment in Group 1 D' post but 
again he was not appointed. In 1990 he was selected 
for appointment as Mali. But at that time also he 
was not appointed. In 1994 he was not considered for 
appointment as Cook. The applicant submitted this 
O.A. on 19.3.1996. During the pendency of the 
application the respondents made recruitment to some 
vacant Group 'D' posts. The interview was held on 
23.9.96. Pursuant to the interim order dated 
19.9.1996 issued by the Tribunal the applicant was 
allowed to participate in the Interview. It is 
however,, alleged that although he qualified in the 
selection his case was not considered for 
appointment due to being over aged. 

It was contended by the counsel for the applicant 

that the respondents were wilfully disregarding the direction 

of the Tribunal in computing the age the respondents ma most 

illegal fashion overlooked his earlier period of service from 

26.10.1985 to 28.2.1989, approximately three years four months 

in contravention of all norms and standards. The respondent 

contended that said period could not be counted since for the 

aforesaid period the applicant was engaged on daily rated 

basis and not on casual basis. The learned counsel for the 

applicant contended that the respondents were playing with the 

words in a most contumacious manner. It was stated and 

, contended that the respondent authority by the aforesaid 

action sought to lower the functional utility of the 

Institution and thereby rendering it ineffective. 

Contd.. 
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We 	have given our anxious consideration 	in 	the 

matter. We are of the view that the said period of three years 

four months were meant to be considered in computing his 

service for the purpose of age relaxation on proper 

construction of the judgement. The respondents feil into 

error in interpreting' the provisions of the Executive 

instructions & orders etc. but for that count the respondents 

cannot be held guilty of contempt of court without something 

more. To constitute civil. Contempt there must be wilful 

disobedience to anyJudgement. The alleged disobedience must be 

deliberate. A contempt proceeding is not an usual or matter of 

course affair. The power is of summary nature. - It is to be 

wielded with care and caution. The power should be exercised 

when a clear case of contunacious conduct not explainable or 

justifiable outherwise, , then and then only the conteinner must 

be pushied. The jurisdiction is 	entrusted in the Superior 

Courts for 	punishing contempt of its authority for the 

purpose of averting or frustrating the course of justice and 

for mataining the authority of the law. The present proceeding 

is also hit by Section 20 of the Contempt of Courts Act 1971. 

From the 'tenor, of the Notice itself itcannot be inferered 

that the Tribunal in fact initiated the proceeding for 

contempt by calling upon the contemners to show casue as to, 

why they, should not be punished. The Contempt Proceeding thus 

stands terminated. Therefore the Contempt Petition is liable 

to be dismissed in view of Section 20 of the Contempt of 

Court Act. The tenor of the notice itself did not indicate 

that the Tribunal in fact initiated proceeding for contempt by 

calling upon them to show cause as to why' they should not be 

punished. 

- 	In the circumstances the Contempt Petition stands 

dismissed. There shall, however be no order as to costs. 

K. K . SHARMA 
	

(D.N.CHOWDHURY) 
Member '(A). 	 Vice-Chairman 

trd 

) 

1 



) 

\ 	3 3 NO\' 1999 
IN THE CENTRAADMI ISTRATIVE TRIBUNAL 

IS- IT 

	

JAIR 	I CH 

-- 
I 

Contempt Petition No.  

in 

Original Application No. 49 of 19 

Sri Jagat Das 

• 	 S 	

0 

Union of India & Ors. 

-And- 

In the matter of 

An application praying for initiation 

of Contempt proceeding against the 

alleged contemners for wilful non-compli-

ance of the Judgement and Order dated 

2 - &-9& in O.A. No. 49/96 under Section 

17 of the Administrative Tribunals Act, 

1985. 

-And- 

In the matter of : 

Shri Jagat Das 

Son of late Satram Das 

Village Babil, P.O. Thoubanga 

District.sonjtpur 

Assam 

... Petit loner 

-versus- 

	

1.0 8hr I 	P. 
)/Reiona1Nanager, Cantten Stores Deptt.' 

,2r 
Miiistry of Defence, Satgaon, Narengi, 

Guwahatj. 

Contd.... 
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\V 

2e2/hi' c/f 	2. 	Shri N,Chandrasekar 

Att. General Nanager(P) 

' N/ 'Adeiphi' 

tk'e. o1 NV Pj 	C 	
119 Maharshi Karve Road 

Bombay. 

. . Conternners 

(5 Y' 
The humble petition of the petitioner above named 

\ Most Respectfully Sheweth : 

That your applicant approached the Hon'ble 

Tribunal through Original Application No. 48 of 1996 

praying for a direction to the respondents to appoint 
L1. 
• him against existing vacancies of Chowkidar/Washerman 

L 	
oo2D 

or any other Group D post lying vacant under the Canteen 

/ Stores Department, Misamari by granting age relaxation. 

The said O.A. was decided by the Hon'ble Tribunal on 

15.9.98 directing the respondent to consider the case 

of the applicant with reference to the Intervidw held 

on 23.6.96 by taking into consideration the provision of 

age relaxation as stated in the application. It is also 

observed by the Hon 'ble Tribunal that as has not been 

disputed by the respondents as that the applicant had 

qualified in the said interview the respondents shall 

make appointment of the applicant according to merit after 

relaxing the age and also directed that the final order 

shall be communicated by the competent authority by the 

respondents within 60 days from the date of receipt of 

the order. 

. 	 applicant immediately after receipt of the 

Judgement and order dated 15.9.98 submitted the same 

Contd. . 
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alongwith representation dated 7.10. 98 praying interalia 

f or immediate implementation of the Judgement and Order 

dated 15.9.98 which would be evident from the letter 

of the General Manager issued vide letter No. 3/Pers/ 

A-1/1107(Misamarj)/5501 dated 17. 11.98. Thereafter 

surprisingly the Assistant General Manager informed the 

applicant only on 13.7.99 that the applicant is not 

entitled to get the age relaxation under the category 

of casual worker as provided in Swamy's Compilation 

at Chapter No. 14 does not apply. This decision of 

General Manager is amount to violation of the Hon'ble 

Tribunal's Judgement and order dated 15.9.98. It is 

pertinent to mention here that the applicant submitted 

a detailed representation dated Nil (Annexure- ) 

addressed to the General Manager, Canteen Stores Depart-

ment, Ministry of Finance, Mumbai wherein the applicant 

stated that he is entitled to age relaxation for the 

entire period during which he rendered service in the 

Canteen Stores Department in addition to normal age 

relaxation of 5 years by virtue of bis belonging to 

Scheduled Caste Community. The aPP1J}cant also stated 

that he had also prayed for age relxa -tion in terms of 

the scheme of age relaxation issued by the Government of 

India, for casual workers i.e. the period which has been 

spent by the casual labourer while working on casual 
in 

basis xmd the Government department in addition to the 

normal relaxation by virtue of his belonging to Scheduled 

Caste Community. it .was further stated that it appears 

from the respondents letter dated 16.12.98 that the 

period of his casual service rendered in the Canteen 

Contd. . 
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Sbbves Department has not been counted for relaxation 

in addition to his entitlement to normal relazation for 

five years, as a result his claim for age relaxation has 

been rejected without application of mind and further 

requested to implement the judgement and order in the 

manner indicated by the Hon'ble Tribunal in its judgement 

and order dated 15e9.98. It is relevant to mention here 

that the General Manager in his letter dated 16.12.98 

informed the petitioner that as per recruitment rule 

for appointment to the post of Washerman the age criteria 

should be between 18-25 years. His date of birth as per 

record is 6.2.1964.On the date of interview i.e. on 

23.6.96 held at Canteen Stores Department, Misamari his 

age was 32 years 4 months 17 days. Age relaxation for 

SC/ST is upto five years therefore on the date of inter-

view i.e. on 23.6.96 the applicant ought to have been 

within age limit of 30 years after granting relaxation 

of five years, but the applicant attained the age of 

thirty two years and therefore held over aged for Govt. 

service. It is also stated in para 3 if six years age 

limit is granted in terms of the Centr.al Govt. rules 

with effect from 1.1.80 to 15.8.85 even then the applicant 

also remain overaged on 23.6.96 therefore his claim 

was rejected by the General Manager for appointment in 

terms of the interview held. on 23.6.96. In this connection 

it is pertinent to mention here that in terms of the 

judgement and order of the Hontble Tribunal the applicant 

is entitled to age relaxation to the extent of service 

he has rendered in the Centeen Stores Departnient on 

casual basis and normal age relegation, therefore the 

Contd... 
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aplicant is entitled to six years age relaxation 

instead of Live years of normal age relaxation by 

virtue of his Scheduled Caste Community. The applicant 

should be deemd to be within the age limit if the 

services rendered in the Canteen Stores Department on 

casual basis is counted. But the alleged contemners 

wilfully did not grant the age relaxation to the extent 

he has rendered his service as casual worker in Canteen 

Stores Department after normal relaxation of 5 years 

on the ground of his belonging to SC community. The 

jusgement and order dated 15.9.98 is very crystal 

clear wherein it is held that the applicant is entitled 

to age relaxation to the extent of his service rendered 

in the Canteen Stores Department on casual basis i.e. 

with effect from 29.10.85 to 1989. Therefore he is 

entitled to age relaxation for 4 years in addition to 

normal age relaxation. Therefore non compliance of the 

judgement and order dated 15.9. 98 is deliberate and 

wilful. Therefore the 1-Ion'ble Tribunal be pleased to 

initiate a contempt proceeding against the aeged 

contemners for wilful noncompliance of the order of 

the Hon'ble Tribunal dated 15.9.98 passed in O.A. No. 

49 of 1996 and further be pleased to impose punishment 

against the alleged contemners in accordance with law. 

Copy of the judgement and order dt. 15.9.98, 

letter dt. 17.11.98, 16.12.98 and representation dated 

ate annexed hereto and marked as Annexure-1,2,3 

and 4 respectively. 

Under the facts and circumstances, 

stated above, the Hon'ble Tribunal be 

pleased to initiate a Contempt Proceeding 
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Wi 1 fu 1 
against the alleged contemners for/non- 

compliance of the Judgement and Order 

dated 15.9.98 passed in O.A. No. 49 of 

1996 of the Hon'ble Tribunal and further 

be pleased to impose punishment upon the 

alleged contemners in accordance with law 

and further be pleased to pass any other 

order or orders as deemed fit and proper 

by the Hon'ble Tribunal. 

And for this 	act of kindness 

the petitioner as in duty bound shall 

ever pray. 

Affidavit 
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M. 

A F F I D A V I T 

1, Jagat Das, Son of late Satram Das, aged 

aboutL.j years, resident of village Nabil, P.O. Thoubanga, 

District &xrshax Sonitpur do hereby solemnly affirm and 

declar as follows : 

That I am the petitioner in the present Contempt 

Petition as such fully acquainted with the facts 

and circumstances of the ease and competent to 

swear this affidavit. 

That the statements made in this petition in 

paragraphs T 	are ture to my knowledge and 

those made in paragraphs 9 , 	derived from 

the records which I believe to be true and the 

rests are my humble submissions before the Honble 

Tribunal. 

This affidavit has been made for filing a Contempt 

Petition before the Hon'ble Central Administrative 

Tribunal. 

I, sign this affidavit on this the 3-tday of 

AfcV 

Identified by 

Advocate s 

DEPONENT 

I"":j:7  
9I ' I 

7I 

a  

6 
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DRAFT CHARGE 

Laid down before the Hon'hle Tribunal for 

initiating a Contempt proceeding against the alleged 

contemners for wilful non-compliance of the Judgement 

and order dated 15.9.98 in O.A. No. 49 of 1996 by 

this Hon'ble Tribunal and further be pleased to impose 

punishment on the alleged contemners in accordance 

with law. 



c. 
-8- 	 Annexu?e-i 

CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 49/96 

Date of Order : This the 15th 	o.—eptember 1998. 

HON*]3LE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN 

HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER 

1. 	Sri Jagat Das 
Son of late Satram Das 
Village - Nabil, 
P.O. Tbubhanga, 
Districe - Sonitpur 

Applicant 

By Advocate Mr. J.L.Sarkar, Mr. N. Chanda. 

-versus- 

	

1. 	Union of India, 
Through the Secretary to the Govt. 
Ministry of Defence, 
Delhi. 

	

2, 	The Director General, 
Canteen Store Department, 
Ministry of Defence, 
'ADELPHI, 119 Maharshi Karve Road, 
Bombay-400020 

of India, 

4; 

The Regional Manager, 
Canteen Store Department, 

t1 	 Govt. of India, Ministry of Defence 
Satgaon, Narangi, Guwahati. 

The Manager, 
Canteen Store Department, 
Misamari Depot (Cant.) 
PIN 784506. 

.Respondents. 

By Advocate Mr. S.Ali, Sr. C.G.S,C. 

0 RER 

ANGLYINE, ADMINISTRA lyE MEMBER :  

This application has been submittod by the applicant 

directions on, the respondents to consider appoint-

7' ing him against existing vacancies of Chowkidar/Watch-man 
or any other Groups . D' post lying vac.ant..under the Canteen 

7 
Stores Department, Missamari by granting age relaxation. 

According to the applcant being surplus casual employee 
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he has priority over others for absorption and appointment 

in regular Group 'D' post under the respondent No.4, the 

Manager, Canteen Stores Department, Missamari Depot (Cant) 

He is also entitled to the benefits of the 1988 scheme 

for regularisationof casual employees. 

The facts in short are :- 

L The applicant was a casual Mazdoor on daily rate 

basis in Canteen Stores Department, Misssamari, from 

29.10.85 to 1989. He was selected for appointment as Pelon 

in 1986 but he was not appointed. In 1988 he was selected 

for appointment in Group 'D' post but again he was not 

appointed. In 1990 he was selected for appointment 

But at that time also he was not appointed. In 1994 he 

was not considered for appointment as cook. The applicant 

submitted this O.A. on 19.3.96. During the pendency of 

the application the respondents made recruitment to some 

vacant Group 'D' posts, The interview was held on 23.9.96. 

Pursuant to the interim order dated 19.9.1996 issued by the 

* 	 Tribunal the applicant was allowed to participate in the 

Interview. it i5 however, alleged that although he quali- 

fied in the selection his case was not considered for 

appointment due to being Over ag 	The applicant had 

amended the application and submitted the amended applica- 

tion on 28.7. 97 and copy served on the Sr. C.G.S.C, No 

additional written statement was submitted. 

We have considered the contention of the applicant 
fv- 

• 	 in this application. Apparently the respondents had allowed 

the applicant to participate in several selections as 
W 	

mentioned above. But for some reasons stated by them in 

the written statement he could not be appointed though 

he ws successful. We however fail to understand why in / 

was empanelled for the post of Mali if there 
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Annexure-1 (Contd.) 

is no vacancy in that post. According to the applicant 

in the selection of 1996 he had qualified in the interview, 
- 	 -'-- 

This is not contracted by the respondents. He also submi- 

tted that he was not given appointment because of his 

/eing over aged. This is also not contradicted by the 

respondents. The applicant contended that he is not 

over aged if relaxation of age is granted to him in 

accordance with the provision as laid down by the 

I 
Government of India in their policy of granting age 

relaxation as published in Swamy's Complete Manual of 

Establishment and Adrninistion, 	1994 edition, Chapter 

14 pages 114-124. A. 	ording to his policy it has been 

stated by 	#4licant that he is entitled to his age 

(to the extent of his sazrice in the Canteen 

• 	 / 
partment as Casual Wptker in addition to three 

 relaxation and over and above the.relaxation X mit in favour of the residents of the State of  appointment in Public Service as provided in 

the Residentsf Assam(Relaxation of Upper Age-Limit) 

Rules, e5.frEter considering the contentions of the 
4, 

/ 
applant we direct the respondents torecbnsider the 

se of t.applicant with reference to the intrvièw 

held 6n 2•i96 	taking into consideration the provi- 
\ 	 - 

sion of age relaxation as indicated above 	As it has not 

been disputed bythe respondents that the applicant had 

qualified in the 

make appointment 
AA 
/ 	 he is within the 

it A final order sh 

said interview, the respondents shall 

of the applicant according to merit if 

age limit after age relaxation is grant 

all be communicated to the applicant by 

cJ the competent authority of the respondents with 60 days 

from the date of receipt of this order. 

The application is disposed of as indicated above. 
No costs. 

Sd/- Vice-Chairman 
SD/- Member (Admn) 
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4 	 Annexure-2 

GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

CANTEEN STOP ES DEPARTMENT 

ADELPHI' 
119 MAHARSHI KAVE ROAD, 
MUMBAl 400 020 

Ref No. 3/Pers/A-1/1107 (Misamari/5501 

Date 19 Nov'98 

Shri Jagat Das 
S/o Late Shri Satram Das 
Village- Nabil 	

REGISTERED A.D. P.O. Towbhanga 
Dist_ Sonitpur 
Assarn 

PRAYER FOR IMPLEMENTATION OF THE JUDGEMENT 
AND ORDER DATED 15.9.98. 

Reference your representation dated 07.10.98. 

Your request regarding implementation of the 

judgement and order dated 15.9.98 is under process and 

the outcome will intimate you in due course. 

This is for your information. 

Sd/- 

(RAKE SM MEHTA) 
Manager (P) 

for General Manager 
I 
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Annexure-3 

Govt. of India 
Ministry of Defence 

Canteen Stores Department 
'Adelphi, 119 Maharshi Karve Road 
- 	 Mumbal 400 020 

3/Pers/A-1/1107 (Misamarj)/6094 	16 Dec 98 
Shri Jagat Das 
Slo Late Shri Satram Das 
Village-Nabil 
P.O. Towbhanga 
i st-Son itpur 

Assam 

JUSGEMENT ORDER DATED 15.9.98 PASSED IN O.A. No. 
49/96. 

Reference our letter No. 3/Pers/A-1/1107(Misamarj)/ 
3501 dated 17 Nov 9. 

Q. 	As per our Recruitment Rules for appointment to the 
post of watchman, the age criteria is that the candidate 
should be between 18'Thö 25 years. Your date of birth as per 
our record is 06.02.64. On the day of interview i.e. 23.6.96, 
held at CSD Depot Misamari your age was 32 ears 4 months 
and 17 days. Age relaxation for SC/ST ± tpto 	ears 
Therere, on the day of interview i.e 	 etrhou1d 
be within the age of 3 0 years after gre 	age relaxation, 
whereas you more than 32 years and .thus overaged for Govt. 
service. 

urthr the upper age relaxation in favour of residents 
of Assam for appointment in Central Govt. offices located in 
the State of Assarn, is 6 years to all persons who have 
ordinarily resided in the State of Assam during the period 
from the 1st day of Jan 80 to 15th day of August 1985. 
Therefore, even if 6 years age relaxation is considered, you 
were sill overaged as on 23.6.96 i.e. date of interview held 
at Misamari depot. 

Since  you were overaged as per rules, we regret our 
inability to consider your case for an appointment in CSID.- 

Sd/- 

(RAKESH MEHTA) 
Mru1p 

H.O.O. 
	 for General Manager. 

.c. : The Manager 
CSD Depot 

rangi 

cc : RM(E) 

cc : AGM(HRD&L) : Reference our Memo No. 3/Pers/A-1/1107 
(Misamari) dated 15 Dec 98. You may inform 
the court and also Defence Secretary, as 
directed vide 13OCCE Fax No. 95307/Q/BOCCE 
dated 15 Dec 98. 



p 

-13- 

Annexure-4 

To 

The General Manager, 
Government of India, 
Ministry of Defence, 
Canteen Stres Department 

"ADHELPHI" 

119 Maharshi Karve Road, 
MUMBA-400 020 

Sub : 	Prayer f6r immediate Consideration of appoint- 
ment in terms of Judgement and 0rder dated 
15.9.98 passed in O.A. No. 49/96. 

Ref : 1. My representation dated 7.10.98 

2. Your letter No. 3/PERS/A-1/1107 
(Nisanlari)/6094 dated 16.12.98, 

Respected Sir, 

I like to draw your kind attention on the 

subject cited above and further beg to state that the 

contention advanced by you rejecting grant of relaxation 

while Considering my case of appointment in the light of 

the judgement and order dated 15.9.92 is contradictory 

to the order passed by the Hon'ble Tribunal in O.A. No. 

49/96. 

The order of the Hon 'ble Tribunal has been 

misinterpreted regarding grant of age relaxation. 

A mere reading of the Hon'ble Tribunal order 

dated 15.9.98, it is crystal clear that the undersigned 

is entitled to age relaxation for the entire period during 

which I have rendered my valuable service in the Canteen 

Stores Department in addition to the normal or age relaxa-

tion of Five years by virtue of my be'onging to Scheduled 

Caste Community. It is further made clear that I have 

not made any prayer for age relaxation in the light of 

Assarn accord. 

Contd. . . 
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Annexure-2 (Contd.) 

q~~ 

The undersigned is entitled to age relaxation 

in terms of the scheme of age relaation issued by the 

Government of India for casual workers that is the 

period which is spent by a casual labour while working 

on casual basis in the Government Department in addition 

to the normal relaxation by virtue of my belonging to 

F' 
	 Scheduled Caste Community. 

In your letter dated 16.12.98, it appears 

that the period of ny casual service rendered in the 

Canteen Stores Department has not been counted for 

relaxation in addition to my entitlement for normal 

relaxation of Five Years. As a result you have rejected 

my claim without proper understanding of the true contents 

of the Honble Tribunal Order dated 15.9,98. The order 

dated 16.12.98 has been passed without applicant of mind. 

The order of the Hon'ble Tribunal is very much clear. 

Therefore you a re requested to implement the same in the 

manner indicated by the Honble Tribunal in its judgement 

and order dated 15.9.98 failing which the undersigned 

shall be compiled to take further recourse for proper 

implementation of the judgement. 

An early action is highly desired. 

Yours faithfully, 

Sd/- 

(JAGAT DAS) 
C/a Lat Satnarn Das 
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IN TI 	CENJX 1fl1A NT29TrvT mP-r1TTMT. 

C. P.NO .42 OF 1999 

IN 0.A.49 OF 1996 

1 

• 	 Shri Jagat Das. 

• ..Petitioner 

-VS.. 

Siu:i 	.R.PAUL 

Shrj N. Chandrashekhar 

....Conternflers 

iShri S.R. PAUL, 	 I Regional 

• 	 Manager, Canteen Stores Department, Ministry of Defence, 

Satgaon, Narengi, Guwahati aged about •3 	, do 

hereby soemnlyy affirm arid declare as under: 

1 

1. That thedeponentis fully conversant with the facts of 

the case. 

2 • That the deponent .1 s au tho ri se d to file the p re sent 

replyaffidavjt an behalf of Contemner No.2. 

3 That the deponent Thas gone through the con tents of the 

aforesaid contempt petition and has undetstood the sarne.. 

4, That the deponent as well as the Contemner No, JL, has the 

...2/- 



hi:hest regard for the authority of this Flon'ble Tribunal 

and they respectfully submit thatt1iere is no ii]ftticn 

violation and intentional disobedience to the direction 

and orderpassed An 15.9..1998 in Q.A. No. 49/96. 

5 	That the Hon'ble Tribunal by its order dated 15.9.98 

directed the respondents to make appoin txnen t of the 

applicant according to merit if he is within the age limit 

after relaxation is granted. 

That the applicant has claimed for age relaxation 

( for being a Sc candidate and a]. so as a re si dent. o f the 

State o f As sam • I t I s cl a ri fie d that bo th the age rel axa-

tion cannot be considered in a combined manner. H j , 

eIedcppeaè relxat±ôniy 05 years being a SC 

candidate- Howeverj after: accounting of his relaxation, he 

was found over: aged as on the date of interview held on 

23.06.96, no€iqithstndi.r, tha4d qualified in the 

sam~ 4n 	the age relaxation of 6 years.is  taken into 

considerátionin relation: to the provision of being a 

resident of the State of Assam, the applicant yet does 

not come under the upper age limit as required for appoint-

ment to the post of watchman, notwithstanding that the 

said provision does not apiyy for the applicant, since 

they were . in force for 5 years from the date of xiblication 

of OM No. 140 17/20/87-E stt. (RR) dated 15.10 .87(Enc]. 3). The 

date of interview held on 23.6.96 falls subquent to the 

. . . 3/- 

F 

fT 
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expiry ofr ibid period of the OM. 

It is pertinent to mention here that the rules for 

age relaxation to various cateories finds referenãe in 

Chãpter.14 of Swamy's Manual on Establishement and 

Administration. 

7. 	That the contention of the applicant that he is 

ntitted for age relaxation for the caial •servie render., 

ed:in the Department is incorrect, as he had performed 

daily, rated services on day. to day ±e ,re basis with 

breaks between 26 • 10.. 1985 to 28 	The applicant was 

neitherr:sponsored by any afd agency bDr was given 

any temporary appointment as a caial worker in the 

department. Even otherwise, the applicability --of Govt. 

OM NO.51016/2/90/tC) dated 10-9-93 reproduced as 

Appendix.underserja]No.7 of chapteri22 of the Swamy's 

Manual on Establishment and Administration (EncI-5) 1999 

edition on grant of temporary ata'bisand regulazisation of 

ca1a1 workers-does notapply to the applicantashe was 

not in any lçind ofemploymerit in Canteen StorésDëart.. 

ment as on 10 Sepember 93. Further, the aspect of 

eligibility for regularisation in the upper age limit for 

caaial labourets. has also been explained to the applicant 

in para 3 of our letterNo.3/Pers/A_1J1107(Mjssamarj)/3425 

dated 13 July99(Enc1-2). - 

Hence none of the provisions contained in chapter 

-14 and chapter 22 Sr.No.7 and Sr.9 of the Establishment 

• . . 4/-. 
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and Admini stration Manual is applicable to the applicant. 

In view of the submission made herein 

above the deponent respeátfully prayed 

that the p xe sent con tempt proceeding 

is liable to be diissed by dischar-

ging the no tice i sae d to the re spon- 

dents. 

4 

VERIFCATI•ON 

ye ri fied on this c 14th 	day of March, 2000, 

that the contents of this affidavit are true and correct 

to my knowledge based on the official records and belief. 

Nothing is false therein, 

DEPONENT 

Regional Manager. (East) 
Canteen Stores Dcpai tment 

P.O.-Satgaon, Naratigi 
Guwabati - 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

uvI BENCH 

('en:2l tdmi -  raivF. Tbnnal 

°)JAN2iU 

	

( 	Inthe  
'c' P 

	

GUWH 	B rrt' ô 

iatter of 

9 
tçi/5, 
t Das 

• ..Applicant 

-vs - 

Sri S.R.Paul 	
0.0 Alleged Contemner 

In the matter of : 

Rejoinder submitted by the applicant 

against the show cause reply submitted 

by the alleged contemner No.2 

The applicant most humbly and respectfully begs 

to state as under : 

1. 	That your applicant categorically declare the 

statements made in p,ragraph 6 & 7 of the reply Submitted 

by the alleged conternner no. 2 and further begs to state 

that contention as well as the statements made in paragraphs 

6 & 7 of his reply is totally incorrect and the order of 

the Hon 'bie Tribunal is misinterpreted and the same has 

not been complied with deliberately. It is further stated 

that the .Judgement and order dated 15.9.98 in O.A. No. 

49/96 the Hon'ble Tribunal very categorically directed 

the respondent/allegea contemners to reconsider the 

case of the applicant with reference to the interview 

held on 23.6.96 by taking into Consideration the provision 

of age relaxation as indicated in the order. It is also 

ordered that as it has not been disputed by the respondents 

Contd. • 
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that the applicant has qualified in the said interview 

the respondents shall rnaJce appointment of the applicant 

according to the merit if he is within the age limit 

after relaxation is granted. it is relevant to mention 

here that the applicant is entitled minimum 9 years of 

age relaxation as because Live years for .by virtue of 

Scheduled Caste and four years for rendering casual 

service under the respondents. it is also relevant to 

mention here that the applicant is entitled for appointment 

till he attains 34 years of age. 

It has specifically mentioned in the .judgement and 

order that applicant is entitled to age relaxation in terms 

of the provision laid down in Swamy's Complete Manual of 

Establishment and administration 1994 edition, Chapter14, 

Page 114-124, according to this policy the applicant is 

entitled to his age relaxation to the extent of his 

service rendered, in the canteen stores department and 

over and above taking into Consideration the relaxation 

of age limit in favour of the resident of the State of 

ssam for appointment of Public Service in terms of Assam 

Accord. Therefore in view of above clear order the applicant 

is entitled to age relaxation in terms of the above mentioned 

rules and instructions of the Government of India. It is 

further categorically stated that applicant belongs to 

Scheduled Caste Community and necessary Certificate in 

this connection is submitted before the respondents at the 

time of interview as such in addition to his entjtlethent for 

Age relaxation to the extend of the applicant service rendered 

in the department for a long period four (Pour) years, the 

applicant is also entitled to normal age relaxation Of 4(Four) 

years by virtue of his belonging to Scheduled Caste Corn unity 

Cofltd.. 
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it is categorically denied that êen after grant 

of age relaxation the applicant does not fall within the 

prescribed age limit. It is also categorically denied 

that there was break in bbween 26.10.85 and 28.2.89. 

In support of the claim of the applicant enclosed the 

letter dated 13.7.99 and other relevant documents inclu-

ding the copy of the M.P. No. 135/97 for kind perusal 

of the Hon'ble Tribunal. 

Copy of the letter dated 13.7.99 and copy of 

the M.P. No. 136/97 are annexed as Annexure-2 

Series, 



RM 

V E R I F I C A T 1,0 N 

1 1  3ri Jagat Das, Son of Setram Das, resident 

of Village Nabil, P.C. Towbhanga, District- Sonitpur, 

Assam, applicant in the O.R. No. 42 of 99 (O.A. No. 49/96 

do hereby verify that the statements made in the 

rejoiner are true to my knowlege and I have not •  

suppresed any material fact. 

And I sign this verification on this 

day of January, 200. 

Signature 

LI 
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/ j, 	

GOVERNMENT OF INDIA 
T I1IT 

CANTEEN STORES DEPARTMENT 
Telegrams.: CANSIND 

1 1 -2 61 CArD IN 

Teex : 011-5503 CASD IN 
Telephones 7 st1 

297120-40-42-80 	 MINISTRY OF DEFENCE 

Ref. No. 31PersiA-i/i 107(Nisamari) /3Lf2- 

IShrt. tlagat flas 
3/0 Late Satram baa 
Village - Nabil 
P.O. - Towbhanga 
Dtst - Spnitpurh Assam 

ADELPI-Il" 

110, MAHARSHI KARVE ROAD, 

BOMBAY-400 020. 

Date: ).3 July' 99 

0.1 

REPRESENTATION FOR APPOINTM1irT IN CSD 

Reference your representation dated nil received on 
05th May 99. 

29 	It has been clearly stated in our letter, No.3/Pere/4-11 
1107(Misamari)16094 dated 16th Dec' 98 in response to Judgement 
dated 11th Nay 99 passed On 04 N0149196 that in spite of age 
relaxation for residents of Aseam, you were still over agea on 
the date of interview held at Nisamari depot. In addition at 
page 3 of the Judgement referring to "Swamy's Manual on 
Establishment & Administration, 1994" edttion, chapter 14,  page 
114-124, relates to age relaxation of casual labourers for 
absorption as group 'D' staff for those who have cant gnuous 
period of casual employment and in case of broken period of service which should be at one stretch for more than eix months. 
This provision has already been incorporated while reproducing 
CM No. 5101612190-Ett(C) dated 10 Sep 93 in our circular No. 
3/Pers/4-1/1146/1379 dated 08 March 96 where it has been very 
clearly stated that these orders are applicable w.e.f. 01.9.93. 
However, you are not eligibel for these provisipns since you 
are engaged as daily rated between 26 Oct 85 to 28 Feb 89 and 
not on acasual labourer basis. Moreover, your service was 
also with intermittent breaks. 

3. You are also to refer  to Govt. ON incorporating 
7 clarification regarding absorption casual labourer reproduced 

7 	in Swamy's Manual Establishment & Administration in chapter 
/ 	No.22 Sri. No. 9 under clarification on grant of Temporary 

status and Regularisation of casual workers in respect of age 
relaxation. It has been clearly stated at sub para 3 of Sri 
No. 9 that in case of casual labourer initially engaged after 
crossing the upper age limit prescribed for recruitment to 
Gp 'D' posts be eligible foj#grant of temporary status, 
following applies. 	. 

ary 
svaisr,  fiowever 
reflartsation t 
educational qual 
Recruitment Rule 

. . . . . . . . . 2/-. 

i 	ItllI T 	1 i:. •t i-17f1 	1* 
Please address 	oiumur,ic:,ito 	to the I'çrtnietit ail not to i ri'iivktuah; by riane. 

"N 
the purpose of subsequent 



GOVT. OF INDIA 	 y 	- 

MINISTRY OF DEFENCE, 

4 	. 	 CANTEEN STORES DEPARTMENT. 
Adelphi 119, M. Krva Road, 

BOMBAY - 400 020. 

• • 2 S 
. 

Therefore, in view of the fact that you had worked on 
daily rated basis prior to 01,993, that to.o under the 
scheme of daily rated employment, age relaxation under the 
category of casual worker as provided in Swamy's Compilation 
at Chapter No.14 does not apply. Moreover, age relaxation 
aspect for casual labour have been clarified at chapter No.22 
Sri, Mo.9. Therefore you are not eligible for the relaxation 
even under casual labour scheme, since recruitment rules for 
watchman specifies age limit of 18 to 25 years. 

We are unable to consider your case for ége relaxation 
and employment in CSD •  

(I. CH4NIDE$EKAR) 
Ast, General Manager (F) 
For General Nasa per 

El 

II 

I 

11 
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ZN ThE O1!ETRAL AI41NZ8RAT1VE TRIIMJNAL 	') ( 

GUWA11A2 13iIOH 

' 'S.) 
• 

S.: 

I 

f . ) 

In The *ittcro i 

H.P. No. .iiIfl_ 

in 

O.&. Vas 49 at 1996 

i Jagt Dme 

Vereum 

Union of Indta & Oze. 

And - 

In The tter e $ 

An e,p1ioition prayine for em endment 

of The .Origint3. App2.ioatim. 

And  

ii Jtgt Ds 

8an of lete Satram Ieo 

'4i3.1go Nibi]. 

P0. Towbhenga 

Diet onitpur 

Assam 

The npp3.iont ibo,o nrme4 most humbly and rerpeetf%ai1y 

bee to eubmit ILO foUowe • 

ZAM M9.1 , 

he mx'pZieont was appointed only on dmily vee 

beie and net an Cn.aual Labour an a imed by the mppliøcnt. 

Cc.0# 



It to true that he woe AnterVieWOd On the inetruotine 

of the Central Aminietvattv• Tribmal but being igst iao 

not ee3ect.a. 

• 	.6tA1i 

It to trt*e that he was intervi.wea by the 

Xntview Board as ver the Ln,truotiea Of the 

Honou3rabs Central Atisthtiitrattuø TrIbUMAX but 

he was not sel.oted be4ng o.r'sg.aI 

ttIB) s 

This to net truee As age relaxation La not 

permissible In reepeot Of daily wages workers. 

• 1-G1 	W7i. 	AO Ri a ig $ 

1. The relevant rule quoted In the appiioatten does 

not oevcr the mppj . jOmt t.g he was neither amtrenehsd 

Central Govt Eiploeoo not was Crua] asbour* lie was 

emp3.oed en &Uty wages basis no and when required. 

2 (A). It in for the Itcinourable lrtbunol to pass 

order as they deem fit. 

ParaJe 10 &tJ $ 

The rul• quoted In the npplioatton by the 

eppUo&mt in not applicable to him as be was 

engaged an dai3y 

LJ2' 

SInCe the !emorendtt No is not inentined only 

date to ntioaed, it is difficult to 	taln as 

to which mmorandum the applicant has refead to 

end what are its ocotentia. 

4 
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13. 	It is *us that the oese of fiUing up the 

mesrojes at *asks* NL.aej has eeie4 1086 filling 

up Sf tmal applioatjo £oze* ete. But the appointmante 

ha,* not 7et been made by HO. 

I. N.k. Vaid, Rei 	 (Ere,t) Ôentean 

8tee DtV8rtments C. S... Depot Ccviplcz, SotZscup 4uwahatt, 

40 herebr eoIlTly sUIxm cnd dee].are that the Otatemente 

mcdi in the above Wxittist Statements are true to my 

knowledge, belief a fnforntjon. 

And X aign this 'verifioaticn today Ca 23wt 

of Jtm• 1991 at 

F,,T A M,  
Regicna! Manager (E) 

CS)), Depot (Complex) 

p. o 	Sa:gaon, 

Guwahati-27 

L,#i 



Telegrams: CANSINI) 	 4wftm 
Telex: 112761 CASD IN 	 MINISTRY OF DEFENCE 
Telephones: 297120-40-80,297142 

W. 
Ref. No.3/pere/4....1 /1 107(Misamari) / 4, 93 

.Slzri.Manik Chanda, 
Advocate, 
Cauhati High Court, 
Bye,Lane-7, 
Lhit Nagar, 

, Auwahati-781OO7. 

"ADELPHI" 
119, MAHARSHI KARVE ROAD, 

BOMBAY400 020. 

Date 2#"Sept'95. 
: 

REGD.A.D. 

0 - _ 

it  

it 

11PT 

GOVERNMENT OF INDIA 

CANTEEN STORES DEPARTMENT 

EMPLOYMENT TO 311111 .JAGAT DAS. 

Reference your Notice datel 26.6.95 for giving employment 
to Shri.Jagat Das 3/0 Late Satram Das. 
2. 	We have examined the case of your client 3hr.Japat Das, 
8/0 Late Satram Das of village Nabil, P.O.Towblzanga, Dist—Sonitpur, 

Brief of the case is as under :— 

Ai/Shri.Jagat Dp4"was engaged at our Misamari Depot w.e.f. 
} / 26th Oct'€5'  Though his name was empanelled in the local panel 
/ f for Watchman which was drawn on 22123 NQ P'88, his name was 
f 	I cancelled from the panel based on the Govt. Order bearing 

/ No.O.N. 400141191847Estt(C) dated 7th May'85. 

( 	 The Qrder states that "Casual wor'kers recruited prior to the 
, ç--'- 	8sue of the instructions can be considered for regular 

appointment of Gp.'D' posts even if they were recruited 
otherwise than through the riiployment Exchange, provided 
they are eligible for regular appointment in all other 
aspect8. 
Your client's name was empanelled for the post of Mali 
when the local panels for Gp.'D' categories were drawn at 
Misamari Depot on 10.9.90 as his name was sponsored by 
Employment Exchange. Since there was no vacancy for the post 
of Mali at our &fisamart Depot till expiry of validity period 
of the panel i.e. 15.8.92, we could not give apppintm.ent to 
your client in our Department. 
Regarding recent recruitèit in CSD Misamari, it is stated 
that on 23rd May'94, local panel or'1.00k was drawn by 
Misamari Depot and the person who has been empanelled at 
Srl,No.1 was given appointftent to fill up the vacancy of 
Cook at our itsamart JJeØ. 	------- 	 - 

31 	From the above, it is seen that we have not done any 
inju&tice to your client. Therefore 1  you are requested to appraise 
the position to your client Shri.Jagat Das. 

( J.KAR ) 
QT(! (P) 
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IN 	

: 	. 

THE CMOTRAL ADMi1ISTRApIVE TRIBUNAL 

GUWAHI BENCH :: GU1AHATI 

	

0.1. NO. 	a /1999 
IN O.A.No. 

i the matter of : 

Shri Jagat Das 

- Vs-  

Union of India & Others. 

- And - 

In the matter of : 

Shri Jagat Das 

-Vs - 

Shri Mohar Siugh 

REPLY SUBMITTED BY THE ALIGED CONTEMNER NO.3 

	

1 • 	 I, Mohar Singh, Regional Manager, (East) 

Canteen Stores Department, Gujahati, do hereby solemnly / 

affirm and declare as under : 

	

2.. 	 That I have gone through the contents of the 

aforesaid contempt petition and have understood the same. 

That I joined as Regional Manager (East), 

Canteen Stores, Department, Guwahati only in the month of 

7 A>v ae'co and the matter pertaining prior to  

are matter of facts as available in records. 

That I have highest regard for the authority 

0 f the Hon 'b le Tribunal and I respect fU.11y submit that, there 

is no violation much less than the wilful and intentional 
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disobedience and violation to the direction and order passed 

on 15.9.1998 in O.A. N1). 42/99 by this Hon'ble Tribunal. 

That on 23 Sept 96, on the basis of existing 

as well as anticipated vacancies, a panel for Watchman was 

dram by the Board of Officers prescribed for the purpose. 

In compliance with the orders of Hon'ble CAT dated 20 Sept 96 

in 11P  No. 136/96 in 0.A. No. 49/96, &iri Jagat Das was 1' 

allowed to appear for the interview be fore the aforesaid 

Board. During the interview, the individual was found to 

be over aged even after giving him relaxation of five years 

on account of his being SC Candidate. 

That although the age relaxation given by 

the Assam Govt. vide their notification dated 30.9.85 was 

no longer valid on the date of his interview, but even if 

the relaxation, as stipulated therein, had been, given to the 	- 

individual making the relaxation period to be six years. on 

account of his being a resident of Assam, even then the ± 

individual was beyond the prescribed age limit • As such, 

be could not find ,plaoe in the panel of \Watchmen dra'i, on 

23 Sept 96. '  

That it is also clarified here that there 

was neither any post of Mazdoor vacant nor was any antic!-

pated vacancy of Mazdoor at Missamari Deport on the date of 

his interview i.e. 23.c9.96. Thereafter, till now no panel 

was drai for the post of NaZdoor or any other Group 'D' Post 

at Misamari. 
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8. 	 That in the order. dated 15 Sept 98 of Hon'ble 

CAT, in the aforesaid 04. No. 49/96 9  no specific directive/ 

order was passed for counting/consioering, for the purpose 

of age relaxation, the period of engagement of the individual 

on daily rated basis from 26.10.85 to 28.2.89 
( Approx. 3 years 

4 months ) understandably in view of our submission that the 

individual was not a casual employee and was engaged only on 

\ 'daily rated and as required basis' without confirming on 

nH \him the status of casual employee. As such, during his inter-(ku"  
(I 

view on 23.9.96 1, this period of 3 years 4 months of the daily-

rated services rendered by him with intermittant breaks could 

not be counted for age relaxation by the Board of Officers. 

9. That on 30 Jan 2001, in compliance with the 

orders of Hori'ble CAT, the undersigned appeared before the 

Court and the foregoing submissions were made by me • The 

Hon'ble Member had then verbally directed that I should 

approach the competent authority at 	CSD HQ to consider 

the possibility of one time relaxt1on, in this particular 

case, for appointing the individual to any Group '1)' post. 

Accordingly, vide office letter No. RME/CC -42/99/2c8 dated 

31 Jan 2001, not only the same was conveyed to CSD H Mumbaj 

but also a suggestion was made to explore this Possibility of 

the individual 's appointment as Mazdoor for which the upper 

age limit prescribed in the recruitment rules was upto 

45 years. 

Copy of letter dated 31 .1 .2001 is Annexure 	Cl, 
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That it is only in response to the said letter 

dated 31 Jan 2001 of this office that CS]) HQ intimated that the 

pre scribed age limit for the post of Mazdoor was 45 years and 

that, for the post of Mazdoor neither the individual was 

empane lied nor was there any vacancy at Mizamari Depot. On top 

of it, there is complete ban of filling up of posts and also the 

Govt had already imposed 10% out vide ON  No.7(3)B (Co,rd) 

dated 05.03.99. It is submitted here that this reply of our EQ 

may kindly not be interpreted as if there was the post of Mazdoor 

available as on 23.09 .96 or thereafter till now and that the 

department is taking the plea of 10% out only at this juncture. 

A a a matter o f fact, at Mi samar i Depot, no pane 1 was drawn for 

the post of MaZ door or any other Group 'D' posts from 23. 09.96 

onwards till date. 

That in short, if Misamari Depot had drawn a 

panel for Mazdoor, certainly the department would have considered 

Shri Jagat Das for empanelment if he was found eligible in all 

other aspects. 

That the contention that there is wilful and 

deliberate non compliance of the order passed by the Hon'ble 

Tribunal is denied. It is stated that the deponent has the 

highe at regard for the authority of the Eon 'ble !1ribunal order. 

But since age relaxation the petitioners was found over age, so 

the department becauieA inable to appoint the petitioners. 

In view of the submission made herein above, ki 

I respectfxlly pray that the present contempt proceeding is 

liable to be di8missed by discharging the notice issued to 

the respondents. 
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Statements made in paras 2, 3 and 4 are true 

to my IQiowledge and statements made in paras 5,  6, 7, 8, 9, 

10 and 11 are true to my information and the rests are my 

humble submission. 

And I sign this affidavit on this 0 th day 

of 	 2001. 

qk 

Identified by 

k,~~ k, — 

1 C f.~ O I 

De 

ca~t ,,c tores Dyartment 
Govt. of ttdia, Ministry of Defellog  

Guwahatj 
- 7810 

8o1mnly affirmed and declare 

before me by the deponent being 

identified by Shri A. Deb 'Roy, 

Advocate on this 	tb day 

of 	'tAs? 	 2001- 

Advocate. 
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2 5J4 	CEhTR4L. ADMINISTRATIVE TRiBUNAL 

GUVAHATI BENCH, GUWAHATI 
Guwahatj 

J 	 (7\ 

CONTEMPT PET! TJONNO. 4211999 iN 

ORIGINAL APPLICATION NO.  4911996 	- 

In the ma•fterof 

Shri Jagat Das 

Ws 

Union of India & Ors. 

-And- 

in the matter of 

Shil Jagat Das 

V/s 

Shri N.B. Singh 

REPLY SUBMITTED BY17-IEALLEGEb CONTEMNER NO.4 

I, NB. Singh, Dy. General Manager (F&A)'-ofCanten Stores 

Department, Head Office, Mumbal 20 do hereby solemAly affirm 

and declare as under. 

That I have gone through the contents of the aforesaid 

cOntempt petition and have Understood the same. 

That I took charge as Dy. Genera! Manager (P8A), only in the 

month of April 2001 and the mattr pertaining prior to, are matter of 

facts as available In records 

That the contention of the petitioner that there S a willful and 

deliberate non-compliance of the o?der passed by the i-Ion 'ble 

Tribunal is totally inborrect and denied. The deponeAts have highest. 
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regard for the authority of the Hon'ble Tribunal and! respectfully 

submit that, there is no violation much any willful or intentional 

disobedience and vIolation to the direction on order passed on 

15.09.1998 in GA No. 49196 by this Hon'ble Tribunal. 

That on 23td  Sept 96, on the basis of existing as well as 

anticipated vacancies, a panel for Watchman was drawn by the 

Board of Officers prescribed for the purpose. In compliance with the 

orders of Hon'ble CAT dated 2d h  Sept 96 in MP No. 136196 in GA 

No. 49196, the petitioner was allowed to appear for the intetview 

before the aforesaid Board. During the interview, the petitioner was 

foUnd to be over aged even after giving him relaxation of five years 

on account of his being SC Candidate. 

That although the age relaxation given by the Assarn 

Government vide their notification dated 30.09.85 was no longer 

valid on the date of his interview, but even if the relaxation, as 

stipulated therein, had been given to the petitioner making the 

relaxation period to be six years on account of his being a resident 

of Assam, even then he was beyond the prescribed age limit. As 

such, he could not f/nd place in the panel of Watchmen drawn on 

23rd  Sept 96. 

That it is also clarified here that although the age limit 

prescribed for the post of Mazdoor is 45 years there was neither any 

post of Mazdoor vacant nor was any anticipated vacancy of 

Madoor at Misamari Depot on the date of his interview i.e. 

23.09.96. Thereafter, till now no panel was drawn for the post of 

MazdoOr or any other Group 'D' Post at Misarnari. 

/ 	That in the order dated l5  Sept 98 of Hon 'ble CA T, in the 

I/a foresaid GA No. 49196, no specific directive/order was passed for 
• 	7/ 

(./ counting/considering, for the purpose of age relaxation, the period of 

/ engagement of the petitioner on daily ratedhisis from 26.10.85 to 

28.02.89 (Approx. 3 years 4 months) understandable in view of our 

submission that the petitioner was not a causal employee and was 
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4 	et;gaged only on 'daily rated and on as required basIs' wIthout 

confirming on him the status of causal employee. As such, during 

hi$ interview on 23.09.96, this period of 3 years 4 months of the daily 

rated services rendered by him with Intermittent  breaks could not be 

counted forage relaxation by the Board of Officers. 

9; 	That in addition to 10 % cut in posts the Government of ipdic!, 

Ministry ofFinance have Iii  poàed :cI,plete ban on filing up of posts 

vide OM No. 7'3) B (Co-Ord) dated 05.08. 991is submitted that our 

reply may kindly not be Interpreted as if there was apostofMazdoor 

available as on 23.09.96 or thereafter till now and that the 

department is taking the plea of 10% cut in posts orcomnpiete ban in 

filling up the vacant Oots only at thIs:juncture As a matter of fact, at 

Misamari bepot, no panel was drawn for the post Of Mazdoor or any.• 

other Group 'D' posts from 23.09.96 onwars till date, nor any 

vacancy Of Mazdoor, was existing. 

10. That in sort, if Misemar Lepot had drawn a panel for the post 

of Mazdo.or, certainly the department would have cOnsidered the 

petitioner for empanelment, if he was found 'eligible in all other 
aspects. 

In view of the submission made herein above, the deoneht 

respectfully pray that the present contempt proceeding is' ilabie to be 

dismissed by discharging the notice issued to the respcndents. 

Dy. General Mónager(P&A) 
Canteen Stores Department 
'AdeIphi' 119, M.K. Road; 
Churchgate, Mumbai a 20. 
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VER1FICA TiON 

That the statements made in paras 2, 3 and 4 are true to my 

knowledge and statements made in paras 5 to 10 are true and 

correct based on the official records and my knowledge and rests 

are my humble submission. 

Verified on ('-ft  day of June'2001. 

a,j . / 
(N.B. Singh) 
Dy. General Manager P&A) 
Canteen Stores Department 
"AdeIphi' 119, M.K. Road, 
Churchgate, Mumbal - 20. 

Identified by 	 Solemnly affirmed and declare 

A A fL 1 	 before me by the deponent 

being identified by Shri A. Deb 

RoyAdvocate on this ydate of 

June'2001 

Advocaé 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Contempt Petition No.42 of 1999 

In 
Original Application No. 49 of 1996 

Sri Jagat Das 

-vS- 

Sri S. R. Paul& Ors. 

-And- 

In the matter of 

Rejoinder submitted by the applicant against 

the show cause reply submitted by alleged 

contemner no. 3. 

The applicant above named most humbly and respectfully begs to state as 

under: 

1. 	That with regard to the statement made in paragraphs 4,5,6,7 and 8 of the show 

cause reply submitted by the alleged contemner No.3 the applicant categorically 

denies the same and further begs to state that the said statements have been made 

deliberately to mislead this Hon'ble Tribunal. More particularly the statement made in 

paragraphs 5,6,7 and 8 are contrary to the order passed by the Hon'ble Tribunal on 

15.9.98 in O.A. No. 49/96. It is submitted that after detailed consideration, the 

applicant was found a retrenched casual worker qualified on different occasions for 

various Group D' post in the select list, therefore, the question that the applicant is 
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not casual worker and the judgment is not in order cannot be raised at this belated 

stage without preferring any appeal at the relevant time against the Judgment and 

order dated 15.9.98. As per rule laid down by the Government of India, the applicant 

is well within the age limit provided the period of his casual service counted for the 

purpose of age relaxation. It is categorically submitted that the applicant is entitled to 

get the age relaxation as per existing rule the periods spent by him as casual worker 

in the light of the Hon'ble Tribunals order passed in O.A no. 49 of 1996 dated 15.9.98. 

2. That with regard to the statements made in paragraphs 7,8, and 9 of the show 

cause reply the applicant categorically denies the same and further begs to state that 

a series of appointments have been made in the cadre of Group 'D' cadre namely, for 

the post of Watchman, Mali, from the office of the area Manager, and they have been 

posted to Nagaland. The said selection have been made confidentially without making 

any requisition to the local Employment Exchange. But all the appointments were 

made during the year 1998 in total violation of rules. It is further submitted that the 

following persons were appointed to the aforesaid posts on extraneous consideration 

and the panel/select list confidentially was prepared in the office of the Regional 

Manager with the approval of the Head quarter office, Mumbai. The detail particulars 

of the aforesaid candidates who are appointed illegally are furnished below: 

rLNO . f PaneLNo. I Name 	 Designation Station of7Date on 
posting 	which 

confirmed 
47 6196 Sri Krishna P Sharma Watchman 	Dimapur i 14.6.20001 

48 6197 Sri Tang Bh. WatchmflDiapur 14.6.2000, 

49 6198 Sri Shrinandan Shrama Watchman 	Dimapur 

Watchman 	rnapur 

14.6.2000 

Th4.62O00 50 	6199 Sri Sanjaya Kr. Singh 

51 6200 Sri Gopal Ch. Seal Watchman 	Dimapur 14.6.2000 
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[53 	62W 	 Ii 	Watchman Dimapur 	14.62000 

	

54 	61W 	. L)b 	pti 	Watchman Diur14.6.20 

	

64 	6213 	Sri Upen Deka 	Watchman Masimpur 20.7.2000 

All the above appointments have been made after the selection of the present 

applicant in the Misamari Depot. It is pertinent to mention here that the aforesaid 
-ç 

appointments were made on personal contract with the area Manager C,& D Depot, 

Narengi which would be evident from the following letters of the Regional Manager. 

RME/019/EST/015 dated 21.2.1998. 

MGD/EST/1 9/2199 dated 4.10.1999 

RME/01 9/EST/01 7 dated 21.2.1998 

NGD/EST/3/848 dated 12.2.1998 

NGD/EST/19/2084 dated 22.10.1999 

NGD/EST/1 9/1 918 dated 29.12.1998 

NGD/EST/1 9/1 926 dated 29.12.1998 

NGD/ESTT/1611 dated 5.11.1998 

RME/01 9/EST/01 6 dated 21.2.1998 

Therefore Hon'ble Tribunal be pleased to direct the respondents to 

produce all the confidential letters to ascertain the truth before the Hon'ble Tribunal. 

	

3. 	That with regard to the statements made in paragraphs lo l l 1 ,l2Df the show 

cause reply filed by the contemner no. 3 are totally incorrect as because it would be 

evident from the letter bearing no. NGD/EST11912199 dated 4.10.1999 and 

NGD/EST/19/2084 dated 22.10.1999 respectively whereby one Sri Lakshman 

Chandra Nath has been asked to submit the required documents for consideration of 
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post of Mali. Therefore, the plea of ban and the statement of the contemner no.3 that 

no panel was drawn for Group D post is false and misleading rather panel of 

watchman has been prepared confidentially in the Regional Office at Narengi in total 

violation of Employment Rules. Therefore, it is quite clear that no attempt is made at 

any point time to appoint the applicant, rather all appointments in Group D level are 

made on extraneous consideration. Therefore it is quite clear in the circumstances 

stated above that the alleged contemner no.3 wilfully violated the judgment and order 

of the Hon'ble Tribunal passed in O.A. No. 49 of 1996 dated 15.9.98 and therefore 

the Hon'ble Tribunal would be pleased to initiate a contempt proceeding against the 

alleged contemnors and further be pleased to impose punishment upon the alleged 

contemners in accordance with law. 
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VERIFICATION 

I, Sri Jagat Das, son of Setram Das, resident of Village Nabil, P.O. Towbhanga, 

District-Sonitpur, Assam, petitioner in C.P. No. 42 of 1999 (O.A. No. 49 of 1996) do 

hereby verify and declare that the statements made in this rejoinder in paragraphs 1 

to 3 are true to my knowledge and the rests are my humble submission before the 

Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this the 15" day of July, 2001. 

C 
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IN THE CEY]TRAL AIMINISTRATIVE TRIBUNAL 

GUWAFIATI BENCH 

5t" 

Contempt Petition No.42 of 1999 

In 
Original Application No. 49 of 1996 

Sri Jagat Das 

-vS- 

Sri S. R. Paul & Ors... 

-And- 

In the matter of 

Rejoinder submitted by the applicant against 

the show cause reply submitted by alleged 

contemner no. 4. 

The applicant above named most humbly and respectfully begs to state as 

under: 

1. 	That with regard to the statements made in pargaraphs 4,5,67,8,9 and 10 is 

contrary to the order passed on 15.9.1998 in O.A. No. 49 of 1996. It is further 

submitted that the very submission of alleged contemner no.4 that the applicant 

cannot be treated as casual worker and as such not entitled to age relaxation; in the 

ierce of the Court Order is amount to violation of Hon ble Tribunal s order dated 

15.9.1998, as such respondent no.4 is also liable to be punished for non-compliance 

of the order dated 15.9.1998. 
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VERIFICATION 

I, Sri Jagat Das, son of Setram Das, resident of Village NabU, P.O. Towbhanga, 

District-Sonitpur, Assam, petitioner in C.P. No. 42 of 1999 (O.A. No. 49 of 1996) do 

hereby verify and declare that the statements made in this reioinderT7 

are true to my knowledge and the rests are my humble submission before the 

Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this thefday ofu4j 2001. 

I, 

2-ac 'jp°i 
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1299  
49 OF  1996 

iri Jagat Das 

Union of India & Others 

/ 

In the matter of : 

iri Jagat Ins 

- Ve" 

Zri Mohan Slngh 

In the mar of : 

Reply of the rejoinder submitted 

by the alleged conteer No. 3. 

Paravise Comnts  I 

1 • That with regard to para, the respondents beg to 

reiterate that the statenents made in paragraphs 4, 5, 6, 

7 and 8 being factual and that no attempt has been made to 

mislead the Eon 'bla Tribunal deliberately or otherwise. 

The Hon'ble Tribunal, in the order dated 15.9.98 in O.k. 

No. 49/96, has not given any direction to appoint the 

applicant In violation of the laid dom Government rules 

on the subject • Since the applicant was neither a daily 

rated worker covered under temporary status nor conferred 

with the status of casual labourer in accordance with the 



- 

guidelines issued by 1)OPT vide OH dated 1 0.9.93, be cannot 

dais for counting of the period of service he rendered pure].; 

on daily rated and as required basis, for age relaxation. 

Although the individual was empane lied for certain Gr • 

categories on various occassions but the said empaneliment 

was not by virtue of the individual having been treated as 

retresiobed casual yorker as claimed by his • At no appoint 

of time, be has ever been treated as a casual worker. The 

very fact that he has been given opportunity to appear for 

interviews on various occassions and empanelled at appropriate 

level for various Gr. 'D' posts in the past based on merit 

and as per rules, clear].; indicates the absence of any 

extraneous consideration. However, he could not be given 

employment within the validity of the panel for want of any 

vacancy/till his turn came in the panel. It is also reiterated 

that in the year 199 0  and 1994, the name of the applicant 

was sponsored by Imployment 3xohange alongwitb the other 

candidates and accordingly be was interviewed and espanelled 

for the post of Mali and Cook respectively but could not be 

absorbed for want of vacancy • Prom this, it can be seen that 

the applicant was considered for espaneliment as per rules 

and on merit but not on the basis of his past daily rated 

service utilised on 'as required daily rated basis' as be 

was not a casual employee. lurther, the re8pondents beg to 

add that' as per the settled law, no candidate gets an Inde-

feasible right to appointment merely because of inclusion of 

his name in a panel'. Ruling of Allahabad Bench of this 

Hon 'b le Tribunal dated 01.12.99 in 0 .A. No • 199/93 in the 

matter of Sbri Muzina hal & Ore Vs Union of India & Ors. is 

enclosed as Annee - 1. 
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2 • 	 That with regard to para , the respondents 

also beg to submit that the Ron 'ble Tribunal, in the order 

passed in O.k • NO • 49/96 dated 15.9998 have not given any 

direction that the applicant is to be treated as Casual 

worker for the period of his engagement, by the respondents, 

on 'daily rated and as required basis' and that the age rela' 

xation is to be given fo3f the said period* Vith regard to 

pam 2 of the rejoinder, the respondents beg to submit that 

in view of acute shortage of Watoben at Dimapur and considering 

the insurgency prevailing in Nagaland and to avoid induotion 

of locals endangering the security of Government property and 

employees at Dimapur, it was decided by the Competent Authority 

to draw panel at Narangi. Accordingly, at the Office of RMC), 

Narangi, panel was drawn on 21.11.97 for the poat of llatchman 

for CSD Depot Dimapur • The panel was appro ved by the Competent 

Authority at head Office, OW) Mumbal on 7.1 .98 and 8 (eight ) 

candidates were given regular appointment as Vatch&an at CSD 

Depot, Dimapur out of this panel. The candidate8 empanelled 

were sponsored by the local Employment xchange/D83&t Board 

based at Narangi/Guwabati for exclusive posting as Vatobman at 

Dimapur and were not illegally appointed at OW) Depot Dimapux' 

as alleged by the applicant • Their services were confirmed 

after 2 (two) years of regular service as per rules. The 

respondents also begs to submit that the 1 allegation of the 

applicant that the said selection has been made confidentially 

without making any requisition to the local employment exchange 

is totally baseless and incorrect. The candidates empanelled 

were sponsored by local Baployment Exohange/DS3&k Board based 

at Gu.wahati • In this connection, the respondents letter No. 
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Letter No. NGD/EST/19/2059 dated 14 Oct 97 to Eniployaent 

Exchange and NGD/3P/19/1953 dated 30  Sept 97 to DSS&& Board 

for requisitioning the candidates lists submitted by Employ" 

mont Exchange and DSS& Board are placed bore as Amnexure 

2, 3, 4 and 5 respectively. The allegation of the applicant 

that the appointments were made in total violation of rules 

and extraneous consideration are totally falae, baseless, *ia-

leading and mischievous • The respondents beg to reiterate 

that the appointments were made strictly as per the laid dojn 

procedure and rules. The respondents also beg to submit that 

no panel has been drawi for any Gr • 'D' posts at Misaaaa'i 

a fier 23/24 Sept 96 • The respondents beg to reiterate that 

the appointments quoted by the applicant in para 2 of his 

rejoinder had been made stiotly as per the proceduve and rules 

and not on d the basis of any personal contact or any extraneous 

consideration as alleged by the applicant. In this connection, 

placed as Annexure-6 Ia a copy of Board Proceedings dated 

21 .11 .97 vide which the following were forwarded to 031) HO 

I4umbai for the approval of the panel by the Competent Authority 30 

List of panel of selected candidates. 

Details of Mark obtained by the candidates. 

0 • List of candidates sponsored by employment 

Exchange. 

d. 1jt of candidates sponsored by Zila Sainik 

iJelfare Board. 

Based on the approval of the panel, 06 letters 

were issued. 
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30 	 That with regard to para, the respondents 

beg to reiterate the statements made in paragraph 10 & 11 

being correct and factual. The letters quoted by the 

applicant were i9aued as per the panel drawi from aongat 

the candidates spon soD ed by the local Employment Exchange! 

DSS&A1 Board, Guwabati for the post of Mali at CS]) Depot 

Narangi which has nothing to do with the ease of the 

applicant. By quoting these letters, the applicant has, 

in fact, tried to mislead the Hon'ble Tribunal as if the 

respondents had given appointment of Mali, at Narangi, to 

Shri Laksbman Chantra Nath in total die-regard of the 

ban imposed by the Govt of India and that the respondents 

are now taking plea of ban on the recruitment in his case. 

The respondents reiterate that although, based on the 

panel for Mali drai6m In 28 April, 99, the letters quoted 

by the applicant were issued regarding forwarding of 

certain documents with regard to Wri Iksbjnan Chandra — 

Wath, to CSD HO Mumbai, but the Competent Authority, at 

CSD HO Ihntbai, did not give any appointment to Shri 

L&9aX1 Chandra Nath in the post of Mali keeping in 

view of tha Govt ban on recruitment. The respondent 

beg to state that the contention of the applicant that 

certain selections have been made confidentially without 

making any requisition to local employment eobange is 

totally incorrect in as much as be ( the applicant ) 

has himself quoted, in pars 2 of his re3oinder, letter 

No. NGD/3/19/1918 and NG3)/E/19/1926 both dated 29.12.98 

v-ide which Employment Exchange and DSS&& Board respectively 
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were requested by the Area Manager CSD Depot Warengi to 

SPOIl 80D the candidates for drawing of panel • The app ii 

cant's allegations of irregularity, violation of rules 

and extraneous consideration are abaGlutely baseless and 

false • The respondents beg to state that they have the 

highest regard for Hon'blo Tribunal and have on no ocoassion 

violated the jtzdgeiuent and order of the Hon 'ble Tribunal. 

Having regard to the foregoing, the respon 

dents pray to the Ron'ble Tribunal to be pleased to dismiss 

the contempt petition filed by the applicant. 

Verification.......•'.' 
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YR IPICAT ION - - - - 

I, Shri 

being auth or i as d do hereby verify 

and declare that the statements made In this iritten 

statement are true to iy Xnowledge s, Infornation and 

believe and I have not suppressed any material fact. 

And I ain this verification on this 	th 

date of August, 2001. 

e l ara. 
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Centrai Adminjttj 	
Trihu1 

This the 	
day 	

-2 12 cemb er 	999 
Corm: 	Hon'ble Mr1 

HOfltbj8 Mr. 	
aiq Udd, 

Origi nal  

	

Plcatjo 	
199  °199 

• 	 S 	
1. MUnna Lal ag0 abo t 5 yea 	eo or 

Sri Oasorey, ridt of 3 Meuatjpura Jhanj 
2. Sh 	Charan  

Sri 	
figed 	

26 year8 .L. 	oikwar 
tS8jEIflt of 	7/i  

Kemal KUChhj Compound Cjj 
Line8 

Gu1 ij•

3hAfl8j 

• 	• (Through Sri R.K. Nigam 	dv.) 	
PSitionar 

 

• 	.I, l. Var sue 

Defence 

1, Union of 

rndj3 through MInIatryof Defence 
Head Qu artera, New Delhi, 

2. Generai Manag8r 

(P) Canteen Stores, 
• 	 S 	

DePartment, 
Go vernment. of InOle,MinIstry Of OPen0, 'DLpI 1190 Mah ar3hlKar 	R08d, 

S 	 •BOmbay..400020 

3. Mena0 	
CGnteen Storee 

Department OepQS Dhan 	S  

S.  (rhrough Sri C., Sinh, 
	dv.) 

( 0pri Court )  
(By Hon'blQ Mr. 	• Oayal, 	embr (a/.) 

ep" -L- catlon ha8 b8Qn 
riled 

for aaekjç the rj8p Or 
directj0 to  ia 	 th8 

r8epOndSfl 	to appointment 
latter3 in 

fvQur of on th9 baeis 	
Paoul of1

986 and of 1988 
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3-- 
case Of aPlicQflt No.1 	 and 	relL, 

of 1983 in case of apIlicJt'tt No.2. Th"3r 	.• 

also a prayer for directivfl to the reepondente 

to produce the entire proceedings before the 

Tribunal. 	 . 

2. 	The applicants have stated that their 

names have been sponsored by ErnpIoymefl 

Exchange 3hanai for the post or MazdoOr in the 
- - -- 

scale of 	.750-94O and they were aelacted by 
- 

a Selection Committee, Applicant NO I gas 

selected in Panels which were made in 3986 and 

thereafter in 1988 and applicant No.2 was iflclud2d 

in panel fcrmedn 1988. The name of the 

applicant No.1 was at aerial No.14 in the panel 

of 1986 and serial No. 21 in the panel Of 1988. 
The name or the applicant No.2 was at seril 

No.9 in the panel of 1988. Oespjtg inclujon of 

their names in theP,nal no appointment lattera 

were is8ued to them. 

- 	 The argument5 or Sri Opendra Natn 

Brief holder oIS Sri R.K. Nigarn and Sri C.S. sin gh 
for the respondents have been hoard. 

The first contention of the learnej 
CO(Jfl391 forthe app).jcant 15 that no reason has been 

given for not issuing l%3tturs of appointm 

to the appljcant5 and that the operation or 

Pr...tfts 'was star tuci but the Panels were not 
eXh3UStd anti the applicant were not given ord€rs 
Of appointment 

S. 	The cnntarrtjon of the respondents is 

ç 

	

	that the Panel uas current for one year and may 

be extended for another six months. Thus the 
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pn1 of 1986 w as madu on 4 .2.87 und w aEs viLd 	ti 11 	07 

.2.88. It W o S  fur.her 	tnded for 0ix months upto 3.8.89 

U.ne C 5 1 103 dMtU3 frnsn guner J. Lte9ory an,j thr'j 

candid.& t3 	f'rcin 	S.C./5.T. caogory and one candid'tu 

fit'om Ex-earvice man category were offered appointment. 

No further veC2flcjo3 were available and therefore no 

Oifl0r pereone cOUd be accommodated. The name of 

applicant No01 stood at serial No. 14, .inthe liet of gene 

ml candidate,- a pQ$tion admitted by, the ss.pi.icant. 

In view of thie, the claim of applicant No.1 for 

appointment on the baoie of pan.l of 1986 is not 

tenable. 

6. 	As regard, panel of 1988, the reapondente 

have mentioned in their counter reply that only 

two emPanelled candidate who had experience of. work. 

08 cauul 1abour in the department were offered 

employment. Since the applicanta were at serial No. 21 and 

9 reepoctively, they could not be offered ei.'puintmant 

for want of vacancies. Te learned counsel for the 

-•., applicant has not denied this contention specifically ••. 	? 
iiLthough he mentions that they had ample number of 

vacancies to complete the penal. It is not the 

.contention of learned counsel for the applicant, that any 

.-andidate otanding lower in merit to the applicants 

ao offered appointment. The lt,arned counsel 	has  

mentioned that, the repond,nte 	Offered appointment to 

cendid5tea 	atond at aerial No.2 and Serial No.4 in the 

p.anel formed in 1988 and have adopted the Policy of 

pick and ch000e but the applicants do not deny that 

only two vacancies were filled out of the penal formed 

in 1988. 

L 7. 	No candidate gate an indafaseible right to 

-

fA 
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 0 
appojntmont merely becau o  •,.of inc1u8j0 of hii 
flma in a panel. In the 	 tarc.0 r th. came, 
we do not find that any zaijar can 

be grantej 
to th 	PPi.icantAlthQUQh the ponej.e jo 	formed 
in 1906 fld 1980 the GPpjjdnt s  hav e  choa sn  to 
fil9 the O.A. in th 

year 1993 which ia tour ysar 

\ \ 	rtr the pane]. of 1988 wae op.ratj 	 •fl 
from the Point 

of .].imjtatjo. this appjjcatjo 

cn not b allowed. 

8. 	The Pplicatjo 
Ia, thartora, cIiemJ.a.d. 

Thex, ehejj be no Order an to coate. 

WY- 

1 	•' 

q 	
O1r. 

cr1i 	r 	., .............. 	
rp 	

ribu 
Nan . ', 	 Cent  ... 	'; 	

e iii . 
• ,':j 	

. 
2f i.z_ 

f I ') I 	•j I 	I 	

/ 
N),fl'!).t ':1 	 -, 	•.t:,4JJv 	

.5

dIL 

I 	

, 

'1 	
t 	 ' r 	• 	..2.j 

.,,. /. 

(ç;° 
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//19/ao59 

ovez'ent OX saa 
poit ezo1ange 

fOr. 	iUed a pi.ioaits 	 - 
JAN4 	 / 

2ub 	 / 

It is purposed t* dzaw a panel to fill ' tha 
otiot/tt&ro vsoauciea tor the post, of wat'Ø1xan.' 

2. The niinimum eduoatiozza2. quai-ifioatio* age9 
eorice etc required for the poat as per the 
reqruit riles are attached Appx 

30 	QtZ are req,ueated to forward a list of ouitable, 
'aan4ida'ee not more than .40. qvAdid6taz havin.g'tho i, 

e cjui stt e aeJ ed uoatione2 
 

4a21ifi oatio ez erience eta. 

4. ' Te 2Sit jadjoatina the full posta adcirees, 
4ate of birth qualificatiOn, ae z54 et ma poaae •.' 
be orwrde'diu dupLioate, by 	100970 	 .'. . 

Athogh the panel will be drawn at ODD: DX)Ôt 
watean selected for this poet can be, 

posted a&n where in Xnd4 in. their service are 
.terecb3.e and U ndin. 8aeie . . 	• 	 . 

ASST MAN
)  

I 	 •' 	 • 	 • 	 . 

oc.Tke i() 	 . • 	 . 
go 	Who £G?'I (D) 	.. 	. 	. 	. . 	. . 

cc $ the Ast. Director of Bimployment 
si8trict 14plovZont. zoene, zamU4ZaaaD  
 Rot our 1&tter no UGD/$/19/i 959 

d.at1 Q.$Ot 97 eead as 



f 

Rt 

(iu\'t.  

TJNSTORE )i:A"T!M 

rraiji Lci: 

P. 0. 
- 	

: 

- J I  

	

he 	 . 	 ... 

	

Zamrup .etict 	. 	 . /. ear Dy. Qomiasiouc, Oie, 

QfJ o: PJAThT 

	

: 	to urpoBedto draw a aae.to ±n.l: the  
iraaatciea. tw poet 02 Wstohm, 

minit me iatjoa, 	ifioation a&e, 
cpo2rice tc reqL$red or thQ pout. us per the . 

are attached 1pp '&'. 

30 	YOU are 	ue8tedto toward 
aandidat not tJore than 40 cea2aidaterj hrinj the 
rquiite ace/eaucational eex'ience. 

	

•-'. 	j 	..'. 	. 	 . 	. 

40 . The 213t jjti te XuU poet1 ddroe,' 
date O birth q 	ictjon ae etc may p.Oaae e 

- i4orward d in d  

1thoWjht pmal will be d&wn at QD Depot 
Xaranj# tho Watcjim eeleøtcd Lor this post can b. 
poeted ey where in India. and the.tr aerviàe are tzanez,a.b2.e 

	

Lidj baj 	 .. 

in01 t 1t!e/a. 	 . 	. ARBA 

	

•cp, 1 The R4(2. 	. _ or  The 

.4 
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XrtY)n 'jz_X2~A_'1-, 

(.uVEflNI1LUT oF AS,AM • 	
UErAHTI'IENT uF LAJJUIJR & EMr&uYMENT 

EMt-ZY(ENT EXCLNGE ftR UNSKLLL]J ArrLjLANTS 
I - UJ)—SARAjjA GU\IAHAT1 —3 

NLJil(]J..93/9?/1J 	
QjJL3ted Guwnhtj the 5th Nov7 

From 	
5hri iI.0 

Lmuylnn,,t officer, 
E.mpluyrnent. Exchange for Unski.ed 
lub—Saranja ,GuwaI- ti..-3. 

To <18  Asstt Nanager, 
Lantcnn Stores lJe,artmcn-t, 
Narengi JJej..ut, r.u._Satgaon, 
6uw2j- ti-.781u2(0 

Sub 	
flecruitmerit of Watchman 0  

Ref 	
Your Letter Nu._NG1J/E5T/19/2LJ59 dtd 141_7 

5 1r, 

With reference t th above, 1 cm to frward 

e 
herewith dctjJ.d partjcui8ra of n..togetr 125 ( one hundred twenty five) I)p.icants fur the post of Watchman 0  The api.Lj.Cante Whom you wish to interview or test may please 

be ca.L.ied direct at their addresses under intimation to this'Exchsnge 0  

Th3 result of this Gubmissi 0 n may kindly be communicated to this Exchange at an ear.Ly date 
to enbIe us to 'Cumn.iete our reJevent record 0  

Lflcjo:..16 C; f1 7aA._ s')  

Lupy t 

Yours faithful.Ly, 

"1 
H.ct 0  oahariah ) 

Employment ufficer ,  
Employment Exchange fur Unskilled 

ents, 6 u atj-.3 0  

The IjoputyDirector of Emp.Luyrnont, 
mjwcr Assum Zone, Assamn, Hehabari,GuWa ti8, for 

favjur of information. 

H. C. 58riah 
Employment Ufficer 9  

LmnpJ.oyinent Exchange for Unskilled 
Ap}jjjcantsG uwahat,_3 

LI 



articu.Lars of the cand.dEjteu aubmttad to thd /\stt. Manager, 
—d 

Catcrn titores Department, Satgeon,Guwaheti.-27, for the pust of 
\ 	Wathxman0 

- Name &AdrJrFJ80 - 	T P I ,  on. 	T iie—u TqnTi?iain — T 
jJjitj2 0_j 

	

P_ 	I.o _5o 	 _6 - - 

	

ri DuiaIi Lh 0  ider, 	 6112/u6 	1908.69 	Apred the HSLCoU 
.u..atgaon,Guwnhati_21 0 . 

	

Kr. D, 	 4u31/u( 	1 769 	Apred the H5LC1 
V-5 atjaon (Kochpara), 
.-Satwn,(uwha ti.-27, 

	

fli.L llaishya 	 4599/u7 	1208 0 69 	Head U1j to cias;-iX 2 u7 S/C 
Ll.IJ.0-batgoon RJ.y0 CoJ.ony1, 	

0. 

0..'1f1oukhuii, Gu1.qahati210 

Hatneswor I)ao, 	 dl5/gu 	3094.14 	CessX9u 
V.j.j 0 & euo-'r andu Sadila j iur,Guwahat.-12 m  

flmaL Ch Des, 	 121/91 	75.69 	CjassVj (iu3 	S/C 
L/u Mrsi Mi.Lan has, 
151 Base llosi,itai, Bas1stha,Guwahatj....2. 	 - 

	

reinadhar has, 	 14o/92 	5.8.73 	Cass-VXi 	assed1 	S/C 
Vi.Li.-Narengi,Udayglrj, 1.J..-.FJarengj,Guwalatj..26 9  

Suchen Des, 	 41,3/92 	311172 CIasVIas5edb6 	S/C 
V.batgaon, eu1oukhuii,Guwahatj_.27 0  

	

hani Ran has, 	 3430/92 	7273 	A,red the HSLCbU 	5/t 
.C/ Sanjay Ch 0  has, 
Station Wurkshü93( EME,Guwahat24 

Jaganath has, 	 lu5/95 	153,5 	A,jred the HSLC91 	S/C 
VL.L.. Snaur. 	aruabari, 

-Sonaur, ..$.-Khetrj. 0 

Flabindra Mandal, 	 1151/95 	1056(6 	Head Uj tu c1ass-X94 	S, 
C/u Jagabandhu Mandal, 
ViJ.i_.Satgoon,.u.-Noukhu.1.j,G uwahat.L-2( 0  

Adhr Des, 
	 146/95 	31 D 6 0 72 	Reed up t ceeg_X?d9 5 

ViJ.i.e-A.J.enga, ruo.Sonapur, F- 0Se-Khetr- 

/,, 
J U 

Sukdev Namasudra, 	 195/95 	15(5 	Ciass_1Xe92 0 

C/u Mr 0  Aj1 has 9  
CSBU, 2 Coy FCSH, C/u 99 Aiu, Narengi,Guwahatj-2( 0  

3. 	Birahu Dee, 	 4096195 	213.77 	1ass-iX-essed'92 
Vi.LI.-KaJ.yankuch.., Satgeon, 
I-; . u _Moukhu1,,GuWahat27e 

	

Utpal.Hazarka, 	 20o/).7/U9. 
1 7,u07u L1ass1X'tj9 L,U kamesh iazarika, 1  

MachkI1owa,GuwaI-atj9. 

5/C 

5/C 

S/t 

s/r 
Baja Rem Dora, 	 5334/til 	31 0 11J 0 69 Appred the HSLC87 
VIJL0...Uatakuclü, r U -lJigaru, r oS-Khetr 0 • 

,,.-.,-L-. U...__.. 	 ,-..-. 	 - utr1aiary9 	 4(((/tStJ 	l o s? o 12 	Appred the HSLCIJU 	S/T 
L/u l3ho!a FJath Bum, 

AxzNMxUx5N Board of Secondary Education, 
13 amunhrneidan,Guwa!-e t-21 

t)bvt , , - , E•h..... 
I)I 
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17. Sri Sotah lJosumtary, 	2(43191 	l.1LJ.7u 	Closs-1X'84 

Chr.stajn Hospital, Satrjbarj,(uwa 	ti-3 0  

186 AniJ. 	iashah.ry, 	 3245/91 	7.1U,.i71 S/T ti/u u/ 	tho Sr. Section Enginaer (Worko), 
NoF.Riy,,ondu, 	F(est Comp,Cuwohati....12 

19 tJrpen Dainiary, 	 520U/91 	22775 	Approd JIie H5LC S/I V.J. e 5atgaon, 	.u.-+Iuukhulj p Guwa 	ti-270 

2U 0  Dhaneswar Choudhury, 	11,765/91 	1,4 0 68 	Appred thHSLC'b6 S/'I C/u IJ.IJ. 	lieka,  
ASEB Sub-Ilivn, 	Ambari,Guw ia ti-256 

 " 	5urcn Ch 0  lioru, 	 621192 	23,11.66 	Clos5—jX3 S/I 
C/u Sangta Automobiles Works, 

ita hand.r Bus StopZo..Narngj Iuad,Guwahatj_24. 

 IJijoy litnung, 	 lu33/92 	1911,74 	CI8OS.1X'9U 
Viij...liirkuclu., 

 " 	Habin Terun, 	 1 b17/92 	25.1.66 	C.1ass—X'6 
V.111....Bjrkuchj2 	-0u.—Narcngi,Guwahatj_26, 

S/i 

24 hsngai. I3asumatary, 	5361/96/93 	31,1216 	A,ipred 	the HSLC'93 C/U A. Boro, S/i 

F.re—Brigade, 	222 AIJUu), C/Li 	99 AiUpSatgaon,Guwa 	ti-27 

250 Gnnsh IJuro, 	 1 209/94 	1 ,7.'16 	Appred the HSLL' C/Li 	liancewar Deka, S/I 

S.1i.i.., 	Zunsi. office, 	Bhongagrah,G0w55_5, 

" Anna Horn Dos, 	 14113/94 	1 3,74 	Read 	up 	to cJ.esa_XP91 C/Li S/I 1J08, 

COS O IJ., 	Norongi, 	Guwohat..270 

 Achuyut iioro, 	 1543/95 	11,77 	Closs..V1U_rasaedi92 C/u baneshCh. 	Saikia, S/i 

Vjlj,_.50t0 	u.—Moukhuliuuat12.1 

2. liipir 	Rungpo,j, 	 24U2/95 	13,12,75 	Apred 	the HSLC 8 9L) Viii..Satgaon 	t S/I 0LJ0•Noukj)u,UUwa 	tj..27, 

29, Sukswar Lngeng, 	2556/9 	31.6,7u 	Ciass_Vjj_r3ssedb5 Vrnsingi 5/I oU.41ukhuji Guwa 	ti-.26,. 

3u. 	" lilnesh Rabha, 	 2729/96 	2 9.4.7u 	Appred the HSLC'7 VilL.4(endugurj, 	u._lJk,Kornrup, S/I 

31 	" L5khyadliar Iioro, 	33931961.1,79 	ClessX95 	 • Vi.i,_uJoj.guri, 	i.u...lJigaru S/T r.S._Kha t r i, 

" Harekrjshna l)ayan, 	31u/90 	2 ,873 	C1eSS_XIU9 L/Lj 	GajccJ5 	Liayan, 

ou.Udayan Vihor_ Home Fipe, 

 Hafik Alt, 	 562b/9 0 	1,73 	
Appred the HSLC' U  C/u Nausad Aj 

 

	

ion l3aruah, 	 386/ 	 2 .1,72 	Appred the HSLC1D8 

	

Vii.L5atgnon 	
e ou._.Moukhulj,GuwaI,atj2.7 UBC, 

VL 

U 
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* Sri lihiren l3oro 9 	 3941/92 	29.7..2 	Cj.ti—X 9 S/T 
Vi,-.Lhaaidang, 	..u.—Nunmati, 
uwh3ti-2u. 

36. Nd. HèbibuL4.a Sekh, 	6Uu8/89 	31.2,74 	Ciass—Xi9 
, 	.u.-Satgaon(C/u Md, Nohjbu.4j.a Sekh 	j, 

Guw&iotj..2 (. 

37, Inpan Kelita, 	 316/91 	1,5,79 	Ciass.-IX'b9 
Vjii,.-Na1igaon,l3ariara, 	I 	u.—I 	s 

 Tujashdhar Dek, 	33(6/91 	3u.4 0 14 	Ciass—jX'9U 
Viti,.1Jezara, 	.u.—}iaihata—charia.ti,Kamrup, 

39, Binay IiOS 	 4121/91 	.2,74 	C.Lass—X 4 cj9 uBC, 
V3.jJ, 	engs, 	iu.—Sonapur,, .S .-.Khe tr. 

 Uiul Ch 0  Medhj 9 	633u/9u 	1,3,73 	Ared the H5LC 4  5/C 
Vi,"3arkuchj, 	i 	u,.4iirze;Kthnru 1 , 

 " 	Nd. Najat Ai, 	 5261/91 	21,1 .(4 	A,pred the HSLC 	91 
C/u Mus.Lim Ta.i.Lor, 

.u.-5atgaon,Guwahati-26. 

 Nd, 	Jahuruddin Al1, 	d634/91 	3u,9.74 	C..assVjjI 1 u7 
Nd. Jaynuddjn Au, 

.u.—Satgaan, 	GuWhatj-2(, 

 Karuna hoe, 	 11,t361/91 	1,5,j4 	Cjaso-.X 1 91 
.u.'-Saipara, 	r.S,.-aj.asbarj, 

44, " 	i3ubuJ. Tornuly, 	 bu/92 	 3u,11 0 73 	Ciaes...X09 UBC. 
Vii...Satgaon, 	nuarHigh SchuoL, k.u.—Satgaon,Guwahatj_27. 

45 II 	Krishna I r 4  Sharrne, 	496/92 	5.3,13 	CiaisXu9 
Viiu.Amsing Jurabat, r  .U._Satga u n,Guw a hatj._27, 

46, Siba Murary, 	 U21/92 	3u,4,73 	Road up to cJ.asa—X'u dBC, 
Vi.u,.Ame.ng Jurabat, 	.U.—Satgaon,G uwa ha t1_2(, 

4(. Sonjaya Kr. 	Singh, 	11 47/92 	22,7.76 	Ciass_Vi1I—iaseed 2 92 
C/u Bijay Sturee, 

Satgaon IJazar, 	1-.u..-thoukhuij,Guwahatj_27, 

4U, fleinuddin Ahrned, 	14 	15o4/92 	1,1,75 	CJ.asa_VjII...assedi91 
Viui._5atgaon (Nowoparo), 

r.uo...Khana,)are,Guwahatj_22, 

49. Safiu..La Au, 	 2035/92 	5.1,14 	A1pred the HSLC 1 90 
Viuu,_hatijaon, 	1 .0 . —Noukhuu.L,uwahati...2'(, 

 Jiinud Kr, Ray, 	 2u4u/92 	1.3,73 	Ce—V-1  ased'u9 wBC. 
V.u.I,_Lataketa, 	r.J.-13aitula,Guwohat1_28, 

 (rabin Haii, 	 4Ubi,/2 	6.12.75 	Appred the HSLC 1 92 
Vi.L.L,..Krjghna Wager, 	t.u.uoporjgL)g,Guwahatl...5, 

1 

j 180 Thakuria, 	4286/92 	12.lu,73 	Ciaes_1X_tasscd'9u 
Vi1I..1)akhala, 	.u.—l]ijJynogar, 	.S,_raJ.a sb arj. 

1  

Kanakcwor Kauita, 	(22/93 	1,(,(7 	Read 	up to class—X'92 
• Vili...hiolisatra, 	P.u.'-}Jnlisatra, 	'.i.—Kayan, 

Contd...4.,p... g .., 

• 

C)r 



I' 

/ 

2, A. 

54, 	Sri rnkej Deka, 	 (86193 	31,5,16 	Ciass-X92 

Vij..t.t 	-,u,.-13ezara, 	.-8aihata-char1a-Li. 

55. Daku.L Iiaishya, 	813/93 	2u.2.73 	assV-'assed'88 

Vi.LL.Jatia.-iih3ng8r8, 	r .0 ..LI)Ch, 	r.S.-Haihata-charia.L10 

566 	' Uttam Lh. 	Des, 	1611 1:93 	1.12.76 	Liaos-X92 

Vjj.L, -L huudhurikliat, 
r.ij .-Gabardhan, 	r .5 	Chhgn. 

Si. 	" Shanto Kr. 	Lhetri., 	2u23/93 	14,12.74 	Liass-!X-rasscd'9U 

V._.-Amsing Jurabet, 	r.u.-5atgoon,Guwahati-270 

58, McI. 	Tubul AJ.i, 	2421/93 	252,75 	Appred the H5LC'93 

Vi.Ll,.Satgaon, 	r,U,-Mukhuli,1iUWahoti-21 0  

59. 	" Munoj iiormon, 	 2786/93 	31 .( 	15 	Cio 	.4X-rossed'92 

-atgaon, 	r ,U ,,4loukhu.Li,G uwahatj-26, 

6u. 	" Ananta Ham has, 	3695/93 	31,11,13 	Ciass-1X--&assed'88 8UC. 

C,'u Surendra has, 
Guwahati University h-ress,.Jalukbari,Guwahati-l40 

" Markuish Nahanta, 	
1 3881/93 	20.4.74 	Ciass-X'91 

C/u Mo, Hageshreo Sarma, 

The Urientai. Insurance Cu, 	Ltd., CUu-lli, 
Bamunirnaidan,Uuwahati-21 9  

 Trai.lukya Math, 	4u27/93 	1,6,75 	Appred the IISLC'92 uliC. 
Viii.-ranjabari,(iietahghuli), r.u.Khonapa,Guwahati-22o 

 Tangbahadur Karki, 	4ucS/93 	15.4,74 	Ciass-iX 

L,u S. 	Jogshi, 
Directorate of Employment & Craftsmen Training, 

Aosom,kehabari,G uwshati-8, 

n  Nd. 	Khasfur All, 	4164/93 	11,5,76 	Liaos-Xb7 

C/u Nd, Gofur A.Li, 

'Jiij.,-Jolah, 	I-,u.-Chongsari, 	Kanirup. 

 Jitendra Kr, Thakur, 	279/94 	12,3,75 	Lla 5 s_Vi11_i5SSEdb 

C/u iooja Stres, 
Vii.,-Satgaon, r ,U,-.Muukhuii,i2uwahati-21 0  

 J3hupen Dos, 	 51 78/89 	29,1 .69 	/&pprad the 85CC '89 S/r 

C/u 	t'Jarcn Ch, has, 
Vi.i..L.-Scltgaon, 	1,U.-Moukrcu.Li,UuWahati-21. 

61, 	" Abdul Latif, 	 289/94 	lu,3.75 	Cla:X'91 

• C/u Subut t1azumdor, 
Moon Lnterprise, batgaon,Guwahati-27. 

68, T Ratan Des, 	 312/94 	28,2.74 	Read up to class-X 9 91 uBC, 

C/u Labayana Das, 
14 FOAOD., 5ataon, 	Guwahati-27, 

69. Mjhan Des, 	 571/94 	19,12,15 	Appred the 85CC '93 	UI3C. 

V..LL.-Kuchporo, 	z ,U,-Setgaon,Guwahati-2 1. 

lu. 	
" 1hesudev has, 	 664/94 	5,2,(( 	Head up to ciass-iX'93 uBC. 

Viii.-Sctgan, 1 .i.-Mukhuii,Guwahati-2(, 

71, Haghu Math Dan, 	1127/94 	1,12,78 	Ciass.-Vii1-sscd'92 UUC, 

Vji...-Baregaon, 	r,u,haligaon,Guwahati-ll o . 

!tDP 
,. 	 . . . . 	• § • 	' • • ' 
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(2. Sri. lJwijen KaIta, 	 1568/94 	31,3,75 Flcad up to class-j.X'89 
Vjjj., -Mirza--5antipur 
.u.-Hirza,.i .S,.-i e.aabort, 

* 	 13, Sank'or tiaick, 	1616/94 	1.1(7 Ajired the HSLC93 
Vi.L..-Kenduuri, 

. . .-Nnrcngi , Guwohat.-26, 

14. lJhupar 	Ch. Rnbogehi, 	194u/95 	31.12.12 	Rend up tu cAano-X'bb 	uBC. 
5UrCn Tenlu.LL, 

N..rth Guwehat., 	Ahhaypur,Guwhetj._31, 

75. Flemanta iJao 	 2u91194 	3U,9,76 
Vii......Satgeon, 

C.ass_LX. 	aesad92 	uBC. 
I ou..4iuukhu.Lj,GuweItatj_26, 

(6. Nd, Ahadc /Ui, 	 2233/94 	31,1 u .76 	Appred the H5LC'94 
•u .. 1 lOukhuii,Guwahatj..27, 

 Iradip Ch, 	ChQudhur,, 	25u3/94 	1.3.72 C..ass-iX06 	 uDC. Vj 	Se ra i. g h a t 
I .u,-•Dumunichawki, 	I 	S.-'l3aihatac;., 

 Uday Sariker lianerjee, 	2653/94 	2.3.77 Ab.pred the 	FF5LC94 
C,u 	Uaa Kt. 	l3anerjee 
iliroctorate of Emp.].ynient and Craftsmen Irainng 9  - 
Aaein, 	hehabari, 	5uwehati, 

II  Jitu Liao, 	 3u.2/94 	12.75 CJ.es.VjIi... asned9j 
Vt1.. -Sataon, 	F.U.$1oukhu..i,Guwahatj...21, 

Uu, 	" Nara,an Thakuria, 	3438/94 	.1,3, 13 
C/u  (Irs, Arpana Thakurje 9  

Reed 	up to c..ass-.X5 	LBC, 

Assam Co..operativc honk Ltd, 	Head..jff1c 
• anbazor,Guwehot.,1 , 

" Tafik &, 	 173/95 	3.5,16 
C/0  Nd. 	Inmij AJ.j 

Reed up to ciass-jX')2 

ouo.Satgaon,G uw ahat_2f, 

 /rof A.Li. 	 1 569/95 	31,12,16 C.La.V1Ij_Iassed9U 
-batgen, 	i .u.IoukhuIjuwahatj,27 

[33. 	" lid, 	KhaiIen A1., 	16U2/95 	1,4,75 CLaSS.,XI9 LJ  Vi1i._atgaon, 	r.u._tioukhu1j,5u%.hatj,2.f; 

84 lid, 	Hasinat Ajj, 	4451/91 	31,1.14 
C/u A.rcd the HSLC'91 tid, 	Fz.j A11 
Vi.i..._5atgeon, 	rJ.NuukhuL.i,Guwahatj_2-(, 

5. (Id, 	Hafk Aij, 	 1 649/95 	5,1,74 Cass_VIIjassed9U 

rotJ._NcukhuJGuweh a ti27 

06, 	" Nd, 	AJ.nuddjn A.L1, 	1d7tj/,5 	6,5,16 Cj1368X_rassedfy2 V.L.Li,.Arnbarj, 	£ o u o _.Sat g a on ,G uw haj ..2
7, 

 - 

07. 	" Madhab Berman, 	 1 882/95 	31,12,76 
L/tj fladhab A.rcd the HSLC 95 

Kaj.jta, 
2 No, Nathgheria, r.u._Noonmat.,Guwa(iatj_2u. 

tfd.fl Abhjmari, u  Sah, 	 191 u/95 	4,12,76 
Vii,m.3ing Jorabet, 

Read up to cjass-X'94 
- 

r oU.SatgQfl,buwahatj_2-(. 

r:r:. 

Cuntd. . ,.. 6. . 	. • g. 



a 

- 	 - 
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bj Sanjoy Kr. 	 1963/95 	2601 9 '14 Aprc3d the HSLC 6 94 C/U O,N, 

Vi.,3tg0o, r0LJ._Moukhu.,tuwati...2.(; 

	

9u. 	i-Id, ACOflLIt /%j, 	 2uu5/9 	2u,lu, ( Coaa_jXjoad '94 VLL. 

H 	
Sin Sanj.b hn.j.akar 9 	2880/95 	31.11.76 Appred the HSLC92 

KornaJa._Dagan 

I. 

Shagaben To.Lukder, 	2598/95 	1.2.73 	Appred thCHSLC 1 9U C/u Gadedhar liutta9 

Assam Rastrabhasa rraser Sarnittee, 
CuWahat-3 

Chabn Kr. lJas 	 2 696/95 	20.11.7b C1ü9.X'93 V11,c ioLJ..-Narengj, Guwahtj,.26 

	

94• II 	
Nd, 3 afiq A, 	 2725/95 	1,3,76 	Ile 0 d up to ciassx'93 VJ..L._L Jer Ni.rzaur, 	 j  
t o_A zore,(juwaliotj..i .t 

	

95, 	Nd, Wahab Au, 	 28U6/95 	1,2,(7 	Read up tO cssx92 
.U.lJerabarj r.S.—ra.Lasbflrj 

	

96. II 	
Nd. Amjed Mj, 	 2911/95 	5.6.76 	Read up to ciass_1X 9 94 .Vili,.Satgaun (Ambari) 

,u oIloukhuIi,30wahati..2., 

	

91. II 	
Gopa3. Chetry, 	 2941195 	3,1,13 	Read up to ciass_X:91 Jorabat, 

	

93. 	Manabrndra Nunar, 	2915/95 	7.2,76 	Appred thc HSLC'92 	uBC, C/u Iihuper, Kumar, 

2 No, T-lathgharja 
r ou._Noonmatjbuw ht?Q 

	

990 " 	Siddheswar Hay, 	 31 41/95 	1,5, C, s_jX93 u S.M.51-1 	Fia,, 

I3Rr, lIES, GE Narngi, buw3h1tj.2f, 

	

1Uu, 	Rabi Thakuria, 	 31 47/95 	1 (,1i,Y8 Appred the HSLCI95 Vii. 5 atgoon, 

101 . 11
ROjr.sh  Uas, 	 318u/95 	3,5,7-1 	CassX C/u 1-Jandi Ham IJam, 	 asgod 94  
VLL._Sat g ao n,r , u..QukhuJiuwht?? 

	

102,It 	
flhan Ch, bast

33/95 	3 1 .7,16 	Read  V.L,_Satgaon r 	 up to Ciess_X 92 

133, 11 
Hajat Barhma, 	 35o6/95 	2 7,7.78 	Read up to c1as8'93 Vui._$at gaon  

	

1u4, 	Khargcsw0 Kat3, 	3323/95 	1,6,73 	Appred ti 	H5LC'87 C/u Koshjm A.L, 

Empyment EXChange for unskjed App'icants, 
r ub_Joranja 9 11 UWQhOj_3, 

	

1U5, 	Makbuu Ali, 	 4020/95 	5,1, 71 Read up to cassx93 Vo_btga o fl(A m b arl ) 

1u6, 11 

Mohandra Ch, Bhuyan, 	41(9/95 	1,L.74 	CuassjX.rJassed9 2 N3,l1atJ1ggiara 

............. 

/'I ' no t-5 



c 

-.,- 

i: :: 
lu?, 	ra, hujc'awox Kotitn, 	430u/95 1313 	Heed 	uj  to c).aso...iX'b9 	44 

L:/u  Ma. vadma Ka..jte 
Type of Lmpoyncnt, 	LUC, 	222 MiuIJ (X.-Bronch) ,Guwohat.-210 

Khan.in' hea T 	 4593/95 1 ,l 2 q 75 	Clues-ViA i-assed 1 9U 

C/u 	J\dhar Ch, 	lime, 

Emjumo nt Lxchonja 	fur UflOI<i.L.LOd /1jjlicantm, 
ubJarmnz.a,GJwahj3t-3 0  

1L)9. 	it  Sr.Lnandan 5armah, 	5363/96 3.6.76 	Cjeea*V.j.jj-rasoed'bd 
L/u Chandrika Ihrahma, 
Vii...,i. 	.u,-13ondn,Guwahati.-26 0  

11j" Surendra Ch, hey, 	419/96 1 7.3,76 	Apred theó.H5LC'92 
i ,u.-Narcngi p 	Guwahat.-26. - 

 Gavinda 13aishya, 	511196 1,3,74 	Class.-.IXl assed'T3 
Vjji, 	x.-.Bercha1jari, 
r .u.-.Hajd, 	Kamrup. 

 t'anidhir has, 	 874/96 5,2.17 	Cjass.-X-t asned 2 93 
'ViI.L.-.Satgaon, 	)- .u,-Muukhu.Li,GuwaIlati.-26 0  

113." Luhit has, 	 9(u/96 1.3,18 	Class-1X94 
Vii..,-batjaon, 	l.u.-Moukhuli,Guwahetl'-27, 

114, 	u Nanjur Au, 	 1043/96 17,6,7b 	Class-X95 
Vi.LL,..mbari, 	r ,u,-Nuukhuii,Guwahnt-27, 

115. 	" l3haben ratowary, 	1 371/96 1.4.16 	A,red the H5LC '94 
C/U hiasanta Kal.ta, 
tlr,Nu,-. 1 U1/ 13 9 	Moligaon,Guwahati-ll 

116, 	" Kunja has, 	 221 1 /96 7.6.11 	Llass-iX-assed'94 
Clu N.C. Uas 
Satgn, 	vou..-Moukhuli,Guwahati-27, 

1 1]," Nd. 	ficintaj 	A.La., 	 3444/96 31,1,71' 	1(ead 	up 	to 	cJ,ass-X'93 
Vi..L.-Satgaon, 	i .u.-Noukhuli,Guwahati-2j, 

11. Kuahal Ch, KoJ.ita, 	315u4/96 1.10,12 	C.r3uR-X'UU 
C/u Kale Hem ka.i.jta, 
ti.y..Qr.tlu._221/i3, 	New tiushala, 	Mal.gnon,Guwahati-11, 

119, 	" I'iokshed All, 	 45d3J96 1,2,75 	ClassXassed'94 
C/u Nubx Au, 

KendrjSla Viclalayn, 	Nuonmati,Guwahati2, 

12,," ileboshis Sen-Gupta, 	4(94196 5.4.16 	Apired the H5LC95 
Vj..-Narcngi T..nia1±, 	oU.Narrngi,Guwahati_26q 

1210 Madhab Sarma 	 46u/6 31,3.77 	Css-jX-,asned93 
ViJ.l.-.Atsing Jurabat, 
..u0-atgton, 	Guwohati-21, 

122, hialen Ch, 	has, 	 5615/96 31,12,72 Heed 	up to cass-X'92 
Vii.i,-Kakjha. 	r .u.-tIirza, 	1 -S.-c aasrj, 

123," fiakunda Kc.Uta, 	 5140/96 .3,3,77 	Ciasa-1X 1 1 assed'92 
Vjj., -; atharkuwari, 
, .0 , -Moukhu..i,Guwahatj_2 7,. 

I 4 
 •Iini 



' 

124 5r1. Jten ilahang, 	8114 1/89 	.2(.4.(1 	ass._VjLj...ragsodvbt 	S/I C,'u Khajua Itohanij 9  
V±J1 .L.Lhagua, r..—Uigaru, 
P.S.—Sunapur. 

125 	IDtcrn TcJ.ukdor, 	3239/96 	283.12 	CIasnVU1_ a3ed 
L,'u Jugmaya T.Lukder, 
IloS.Deptto,(uwahatj Hefir - xy,(.Juonrnatj 9  
Guwahotj-2U 0 
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GO VER 	 MSAj 	'  FI ic: w TH 	ui'y CeNMIsINEl.(KAMRUP.. GTJWAFJAII 

(Zfla Sajnlk Welfaro &ffic) 
No hSW/97/V 	

ted uwahatj 
• rem 	The Welfare ffxcvr 

Zfla 5 ainlk Welfare O ffic 	 - 

T 

epot arngj 
 uwahati 

sub 	FOPWARDING F LIST OF E_SERVICN FR THEPST. ... F wA'rc:MA G? 	' 
Ref 	your leti-or N0NGD,)sT/11,53 	teek 30 'ept 
ir 

With 	 te your letter cit 	 am te ferwar herewith a iit of 4e(rorty)ei 	
the • 	o8t f Watchnia n (G 

in UPli Cate .forfav.trfy,L.. I 

ni.cessary 
actIons 14oreévør 'you areruestet.jntjmate. 

the rsu1t Of - S&II-Iction .  for favour_°'eur urtheF.Pacessary 
actlen0 	

/1•._ 

UE 	 °urS al hfuuly4 

[Sir 

I TRAFFIC 	AY 	. 	" W/6 
5fj Y.  i ' _ V'\\ 	

5ajnk lare ffjce .. 	. 	. . 	. 	 amrup0 	hatji 	.... erno 	 - 	 _; 4 	

at.Guwahatj the';' 	t 7, iy 	 I opy to 
 ......... ...........................• 

.-. 	
I 

• 	 - 	 r 	 •, 	 .or D 	 . 	-. • . - 
	 ••. 

V 	
5ajnjk We 

4

lfare Assam ... 	 .,, . .. 	 . 	 , 	 •' . . Sj0 	1 hawanL chit 	 •fO In 
6uwahatj_7 	. :' 	 •.. .• / 	

( 	 ( The Emoloy 	efficer 
iatrjct ti mnIOYment6 fer unskIlled . .' 	. 	. • . • ..• 

app 1 icantsaj!arhuw alti 	" 	
. for Inforratjc 

AP 
H 	. 	. 	

•" :.. 

We1car '&ffi k 	OCTW1 	. 	.• ' 	.. 	. 	• Zj 	
Sainik welfare.-Uffjce  
KamruGtwh tjl 

• 	 . 	 . 	 .... 	 . 	

- 

i fr 

4' 

S 

* 

ri 
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LIST )F 	ERVICEMEL FOR THE PGST OF WATCHMAN FORWARDRD. VIDE ZILA SAINIK 
-- - -- - ATE 	 - - 

Si 	'eg. jxlo and .,  
L 	

P(M4RUPGUWAHATI_ 	VELETTe 

1,rne address Qua1ificatin 

- 

nate of birth 
of te ex...srviçeman 

i/s 	 0 	 - 0 	 / - 	•0 

)h2rat Chndra gas. tst_arnruDsstn) C1_VIII 	- 311O-59. 

3/95 
khan Ciandra ist_'amrtr('ssam) / 	Cj_VII 

" 	)/5 

"\ /5 aflhir1ra Chanra Rav C1_IX 311058 

10/95 V111_B.lmun(j P.-Bemundi 
pulak Chndra T1ukr,  jst_Karirup(ssm) 	 .- C1_11( 

\ 	31_1...61 

Vj11JKhankrpra rPhe1 
Ci_IX 

/
qu1bor 	ahman, 31-1252 

2g/5 
V 	Karuna Kanta 	as0 (2 ssani) C1X 3060 

32/95 Vj11..Sia1rj P_S jj 	- 
t?s sayn) /La 	 -. jstarpta C1_VI 28-260 

hrira Chanra 1 aS 

Vj1Spr 	Larbari 	— 
jst.Kw,?ksm) C1_VIII 31-8.-57 

711/95 
Bjyair 	as0 

V111 	hu1ar 	Sutrri  
Etst_mruo (  ssi1m) 31_1262 

Vjii_Uttar 	hhurakhwz 
1swa Math B ara 	 0 

- 	 0 

P.13 u1u1. e1ja 	 0 	 - 
0 	 - .CiVIII 	- 

1/44/95 	 'i11hara,PfiruD.i-a ( 
/ Ngjr jstarpeta (Asqr ) 	 91-51 

- - 	 — - — ————————---—————————————---——————--——--— —. —  —— — — — - 	
-. 

- 	
Q 5 U ' I 

0 •  

w.. 
; (;t-:' 
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1 	 2 3 4 

51/95 Vj11_Rah,PC_Chakcha1ca 
Arjun Chanra st_Barpeta () t1_IX 4-i-59 

• 332/95 Vi11jth Gari,P_Chakchaka Bazar •: 
25_5, 1  

• 
Char1dr s. 2 ist..Bar 	(A an ) 	 C11X eta 

ekapare 
• 	ist 3 rpeta 	(As) 	0• C1_IX 26_1_.6 

•55/95 ' 	11-311barj,P-nch&11 
Kanta 3asumatry jtta 	(A91 ) C1...IX. 

V1I1Urij D P_ffe1ena 
Upnra Nath 5wrgiari, 'tist_Brpeta (Assam) C1_VIII 31-3-59 

• 0 •  • 	• 

63/95 Vi1j_Put1.t jparj PS_Serhcq 
Cl_TX 'SI' 	 Chenr tjsh (srn ) j_yt 20-2-56 

0 

.9/95 	 0 	 • V4.jj_3arkh 	PTamu1pur 	( • 

•'' 

an Chnra 3a0rnan. 
 • tfl1bari( c i 

 W76/95 Vjjj 	ri0Pe...hu1ukaba 
c1en Chn.c1r 	 - jst-rpeti (Asm) 	• 311_60 • • 	'S 

• 11rMriha1u tc,ba • ' 	• 	' ' 0 

-riesh C1flra 	zrrnan0 - 	st_rta(Assam) 
C1_VIII 43...f, 

i.- 	- 0 

chrr 	Ranta 	 '• 'iist....Karnrup(Assam)5 	 .• C1_1X 	• 9.10-53 
\314/95 T .• 	• 

0 

rani Kumar 	13.t D 5 .. rpe t a (A sarn ) C1..VIII 553 

Ch 
-uQ . 	VI 	• 30-3-51 

are'sh 	rra 	a1akr, - Dit upsatn) - 	 - 

. . 3/ 



.L 	• 

: : 	 I 
j1rakuchi,PL-Kamarku!hi I C1...VIIt 

pa1'haflra 0t1 

5' 	137/95 
hjreu Chanra Berc. 

Vjll_M€ikelj P_Chya. 
ist_(amruptAssam) 	 A C]_VIXI 6-11-58 

Ri49/95 \/r 	P ndarpa Kuar Shirrra. 
- 

jst_1briS$am) C1..VITt 31.12-57 
- 	,--. 	 - 

is/ 
WA 	Te 

viii 	heprii al,P&.Sawkuchi 
is_Kémrusám) 

0 

 2-11-59 	 0 

I - 

' 	2 '  269/97 K 	s,  
Kjj K 	tawas. f an 	np 	chei , Kth1iipara 	I xx 4-6 61 

- 	 - uwahati, 	. - - 

196/97 
han2ra 	au1. 

 iaru 
ist_mrupSsmJ C3_VIII 31-1-60 

276/97 

Mahab 5harm3, 
Vji1_SingraP@ Sira - 

jst_Kamrupssam) Ci_Vill 31_1260 

1i56/95 	 - 

ifu&3inAl i0 

VjBguimarj 	aiapet 
Djst_arpta - C1_IX - - 	 - 1O12-5 

2'(i0/9S 	 - V111 	rarntala 0 	LPatcharkuchj ,- 
V 	13hgban 	hanr 	KalitaQ is t_B arp ta(Ass am) C1VII 3..3..61 

anqu 1 m 	aiita 

Vj11 	chia0 	-1ana 
- C1..IX 

 

fld 	th 3ha Djstibarissarn) 	0 C 1 VII 57_5a 

167/95 Yill_Aiegj&r 
• 	0 	 0 	 ChrKnt 	rTnn Ci_Vi 359 

- 	 - 	- - - - 0 0 - 	- 	- - - - - - - ----------- - 
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S 	 ARR JRIj (i9 
lo Froceedings of 	 ; 	Board of Officers 

20 Assembleã at 	 a 	Office of Regional Manager (at) - 	••• • 
	 081) Depot Complex, Narangi 

• 3o On the date 	 a 	21-'1197 

4o By the order of 	 a 	081) flO Mumbai l9tter NOo 3/Pere/ 
A1/11O7(PolioyJ4792 dated 
25 Sept 97. 	' 	 S  

/ 50 ,  For the purpose of 	a Drawing panel for Watchman to fill 
up the present vacancy as well as 
future va can ci es in C SD 1) op o t 
imapur and ether installation of 

Canteen Stores Department. 

Chairman. 	 $ 	Shri N.K, Vaid 9  Regional Manager(Ea 
CSD Depot Complex, Narangi. 

Membera 	 9 	19 8)ri L.K. Kiare, Manager 
• 	 081) Depot, Narangi 

2o MaJ Jagdish ap. Stn0 
952 TFT Coy, ASCHQ  

3o Nd, M.I. Ilussain 	Rep. 
Aest Manager 	Minority 
080 Depot 	 commtzni-ty.. 

Seoretary 	 a 	Shri M.I, Rusesin, Aset Manager 
• 	 CSD Depot, N arangi. 

• 	 The Board having assembled persuant to order pro 
0 
 eedeh to 

draw a panel of selected, candidates for the post of Watchrnn 
• 	amongst oandidatoø sponsored by 1npleyznent Exchange & Zila 

• 	Sairiik Welfare Board0 

The folewing are enclosed a 

(a) List of panel of eelooted oandidate. 

() • Details of Mark Obtained by the candidates0 	S  

(o) List of r4andjdates sponsored by Bnplcyment Exchange. 

(a) List of candidates sponsored by Zila Saini Welfre; 
Board0 	

•. 	JL 

Thai 
Siri N.K. vai,(5ty, 
CD Depot Complex, Narangi 

I 
I 	

a Li0 Jssi 
!gt Nanager' 050 Depot Naraagi 

NR41BR 
Shri Le,lare, Manager 

jre 

081) Dopet,—Naraugj 

MBBR 
aj Jagdish, 952 	COY 

A3C Rep Sti.E 

• 	• • 	 -_-----'A-- -- •• - 

55+5 	 - 	 TL 



I, ohr sinch, Reionel Manac.er(East), 

Canteen i  Stores Department, GUahati do hereby 
so1emn1 declare that, the statement made in 
reply to rejoincier in C.?.42/99 are ttue to 
my knowJecige and information. 

I siçn this verification on thisSday 

Of AUQUt 2001, 

DCL2IRNT 

egio1! 	(fat) 
Ca; 	 Orflent 

Of 	 f Defec. 

4 

w- 


